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1843402 Pleadings are complete., The

’ case may now be listed for hearing on
9.4.2002. The applicant may file rejoin=-
der, if any, within tuo weeks From today.

SR ‘ e Namber ' Vite=Chairman

mb

9.4.02 A prayer for adjournment has been

' made con behalf of Mr P.K.Tiwari by Mr
,S.Sarma,learne§ counsel. PrayéEpéliéwed

¥ List on 30.4.2002 for hearing.

RSV W K<t:fff“;’“%C

» ~'Member Vice~Chairman’

- e I pg . -. ~.;:.,..' ‘ B I - i . . . e e L e cm——

3004402 Prayer has been made on

.behalf of Mr.P.KeTiwari learned
counsel for the applicant by Mr.

2 .v i, learned counsel for
adjouffifient of the case. Prayer ig
allowed. List on 22.502 for |

hearinge
[C w&% M
Member - Vice-Chairman

. -1m

22.5.02  , List again before the Shillong

ciécuit Bench of this Tribunal .

LUy, L—

Member b Vice~-Chairman
. P9 | “ ' |
11.6.02 Adjourned on the preayer of learned
counsel. for the applicant, List the matter
for hearing on 1,7.2002 alonguith 0.A. No.

321/2001,
/M

Kﬂg&éggéahfa;; Vice=Chai rman

> o

mb



Not es of"tﬁenggEs?r§ 1 Date )
S U SR
| ‘ {

| P 3

| 1.7.2002 |

| ?

] _

i ;

i i

i i

? 5

| l |

l |

f

g i

!

K]
Q

ls Musd by s
nggp&wﬂQuVQS .

— o s iy
7

2
BoF o) |
a 919

19,8,02
wow{’l@/ 02— |

C vvyvnﬂcﬁieﬁi L

S fontis Crk) |
2 e aﬁbwﬂ
3
mb
| |

i
{
t

1

|

&'

0.A. 472/2001

Order of the Tribunal” 3 s s s e

f List agaid on 23.7.2002 alongwith

0.A.321/2001.
—

Vvice-~Chairman

by

Judgment delivered in open Court,

kept in separate sheats, The application

‘is dismissed in terms of ths order, No

iorder as to costs,

Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL ::GUWAHATI EENCH

-

0.0 No. 172 of 2861
BETWEEN
1. Ram Krishna Goswami, Assisfant,

-North East Police Academy, Umsaw,
Umiam, District Ri~-bhoi, Meghalaya,
PIN-793123. .

2., Pradip Kumar Bhattacharjee,

Assistant, North East Police
-Academy, Umsaw, Umiam, Digtrict Ri-
bhoi, Meghalaya, PIN-793123. :

3. Field Back Lyngdoh Tron, Assistant,

North East Police Academy, Umsaw,

Umiam, District Ri-bhoi, Meghalaya,

PIN-793123. . _

few Applicants

Cwd byl

AND

1. Unrion of India throﬁgh_the Secretéry,

to the Government of India, ~ - = /-
Ministry of Home Affairs, North Block, e
New Delhi.

2. .The. Director, . North East Police
. Academy, Ministry of Home Affairs, - -
Government of Indis, Umsaw Umiam, ‘
Meghalaya.

3. The North Eastern Council, through - - .
the Secretary, North Eastern Council
Secretariat, Shillong—1.

.iw. Respondents

DETAILS OF APPLICATION

A

1. PARTICULARS arF THE _ORDER AGAINST - WHICH . THE

APPLICATION 18 MADE =

. The preéent application  is not against any

specific order, but the same is against the disﬁarity

in the pay scale of the Assistants of North Eastern

Police Academy with that of other similarly situated

Assistants working in different attached - and

subordinate offices of the Department of Home, Ministry.

;tha+}tc%a¥}
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4
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3. LIMITATION :

of Home Affairs, Government of India. The North Eastern
Police Academy is- under the Department of Home ,
Ministry of Home Affairs. The Assistants working in

Naorth Eastern Police Academy are getting the revised

-

scale of Re. 4548-7¢3/~ whereas the Assistants working

in other attached and/or subordinated offices of the

Department of Home, Ministry of Home Affairs ‘are

getting two different pay scales of Rs.S,ﬁﬁﬁ—Qﬁﬁﬂ/m and

Re. S8@@-9¢3E3/-. The instant application seeks parity

in the pay scale of Assistants of North Eastern Police: -

Academy with that of other similarly situated o

Assistants working in different attached and

subordinate foicea of the Department of Home, Ministry

af Home Affairsy Government of India. The Applicants

3

have been this parity in pay scale despite the

recommendation of 4th and S5th FPay Commission. The
working for which the Applicants are seeking remedy is
a céntinuous Wrong .«

2. JURISDICTION OF THE TRIBUNAL 3 .
o

The appiicants further declare that the subject

matter of the instant application for which they. want-

‘redreseal is well within the  Jjurisdiction of the

Hon‘ble Tribunal.

The  applicants erther declare that the
application is within the limitation period prescribed
under Section 21 of the Administrative Tribungls fAct,

1983,

~
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4. FACTS OF THE CASE s

4.1 That the Applicants (who are three in numbers) in

the instant case have a common grievance ariging out of
a same éubject matter. The reliefs Applicants are
seeking are also same. Hence having regard to the cause
of action and the nature of relief prayed- for,"thE'
Applicants have a common interest in the matter. The

Hoﬁ'ble Trib&nal, therefore, may be pleased to  allow

. the Applicants to file the present application Jjointly

in. terms of Rule 4(35)(3) of the-Centrél Administrative -
Tribunal (Procedure) Rules, 1987.

4,2 That thé Applicants are.'presently $er§ing‘ as
Assistants in North Eastern Police Acédehy; herein;ft@r'
referred to as "NEPA" in the pay scale of Rs . 4500~
7006/ - . | |

4.3 That thé NEPA is a Police Training Institdte
under the bepartment of Homey Ministry of Hamé Affairs,'
vaernhent 6f India. It imparts $raining to police
Rersonnel of ﬁevén Narth Easgg;;—geates. 1t is headed
by = Dire;tor who is.aasistéd by & Joint Diréctmr, a
Deputy Director, éssistant Director and other staff.
o , :
Till 1983, the NEPA was under the North Eastern Council
and it @a% headed by @he Commandant. Even now the'North
Easterh Council exercises budgetary and financial

control aveﬁ the NEPA.

4.4 That the NEPA has all total three Assistants.
The post of Assistant is a supervisory level post. The

recruiﬁmeht to this post is governed by the North



Eastern Police Academy, Barapani (Group C and D Posts)
Recruitment Rules, 1983, The rues were framed in
exercise of po@er under proviso to Ahticlé 389 of  the
Constitution. Under the Rules, the recruitment tot he

posts of Assistants are made by the method of promotion

from the feeder cadre of Upper Division Clerk or

through transfer or deputation. v

Copy of the relevant portion of the North Eastern

Police Academy, Rarapani (BGroup C and D Posts)

Recruitment Rules,1983 is annexed as ANNEXURE-A/1.

4,5 That th? Applicant No.i 3Qined NEPA as a Lower
Division Clerk on 3@th June 1978 and he worked in the
ﬁgid capacity till June 1978, On 12.6.78, the
Applicant No.l was promoted to the post of UDC and he
worked in the said capacity fill Septembgr 1984, The
Applicant No.l was prmmmtéd to the post of Assistant

with effect from 1.18.1984 and he is working in the

said post till this very date.

The.hppliaant No. 2 joined NEPA as LDC with effect
from 15;1.19?9 arnd he worked in the said capacity till
15%.1.87. He was promoted %o the post of UDC with effect
from 16.1.87 and worked in the - said capacity till
15.8.88. He was promoted to the post of fAssistant with
effect from 11.8.88 and is working in the said capacity

till date.

The Applicant Ne. 3 joined NEPA as LDC with effect

.framvl.Q.lqaﬁ and he worked in the said capacity till

3. 6.84, He was UDC from 1.7.84 to 12.4.98 and he was

promoted in an adhoc capacity'tm the post of Assistant



™~

with effect from 13.4.98 and is holding the said post

till date.

t
¥

i

4.6 That before the 4th Pay  Commission's
recommgndation,’the'pay seale of Assistanfs in NEPA was
Rs.42577ﬁﬁ/w. During the same period in maﬁy other
organisatimﬁs bf_ the Government of India anluding
Central Secretariat staff, the Assistants were given
the pay OfAR5.425~8@m/*, Hawever, the Assistants in

NEPA were not the only one to get the pay scale  of

Re . 425736/, there were many Assistants under other -

Government of India organisations who were also given

- the same pay scale. Therefare, between the Aesistants

of the.different arganiﬁétions under the Bovernment of
India, -+two different pay scales amongst Assistants

existed i.e. Rs. 425-78#/- and Rs.420-8BA8/-. S

4.7 . That the pay scale of Assistants working in' the
Ceﬁtral Secretariat and other organiﬁations-autside the

Secretariat came for scrutiny of the 4th Pay

Commission. In para 7.12 of its report, the 4th Pay

Commission observed that in the: - absence of - any

distinguishing features, employees of the Central

Government in different branches should be paid equally
if their work is adjudged to be of equal value. For:

doing so, the Cummissimﬁ specified the factors on the-

basis of which comparisons were to be carried aut. The
Commission wés also of the view that the difficulty and
comﬁlexity of the task to be performed, as well as the

responsibility undertaken should be given considerable

weight in determining the scale of pay. The Commission

\
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expressed itsel? in favour of reducing the large number
of pay scales and to establish equitable relativity nat

only vertically by also horizantally. : .

4.8  That the 4th Pay Commission in Part I1I of ifts
report at para 11.33 stated that there are 26,000

clerical supervisory posts in 15 designations and 16

different pay scales. The posts in these organisations

are generaliy classified as Group-C {(hon-gazetted). 1In
the Céntral Secretariat, the clerical supervisory posts
is ét the level of Section Officer. . The Commission
stated' about the 5gggestion that the pay scales at
éupervisory’levels of clerical staff should be the same
in all offices of Government of India. While obaerving
that the Commission hés found considerable differeace
iﬁ educational qualifications, levels of .recruitments

and methods, duties and responsibilitiés of the posts

between these organisations, it was stated that the

Cdmm;séimn did not find it pogsibie to  recommend
parity in pay scales, but it opined that there is need
for bringing‘some uniformity in the scales of pay below
the level to pay Rs.658-120@/- and. also in - the
designations of sup;rvisory level ﬁoaté in offices
outside the Central Secretariat. The Cm&miaaion opined
that the Government of India may review the  position

keeping in view the present levelsy duties and

responsibilities of the posts in supervisory level and

ather relevant factors. The Commission recommended -

three standard levels of supervisory posts in the scale
af Re. 148@-2366/~, Rs.l640-2986/~ and Rs. 2000-3200/-

with suitable desighatiang. . s
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4.9 That the recommendations of the 4th  Pay

Commission were accepted by the Government of India

~during September 1987 and the same mére implemented

retrospectively with effect from 1.1.1986. Consequent
on  the implementatiun af the 4th Pay Cnmmiséimn's
report, the pay stale of Assistants in Central

Secretariat service was revised to Rs.146@-2686/-,

whereas the pay scale of the Assistants in NEPA was

revised to Re.148a-2333/~ with effétt from 1.1.19864.

4.1% That the trouble started with the issue of office

memorandum No, 2/1/98 C8.IV dated 3#.7.9% - of @ the

Government of India, Ministry of Personnel, Public

Grievances and Pension, Department of Personnel and
Training, New Delhi. The aforesaid office memorandum
had the following provisions with regard to revision of

pay scales @

"The same revised pay scale (i.a; Re . 16482946/~
wgli also be applicable to Assistants énd Stenographers
in other organisations like Ministry of External
Affairs which are not pavﬁicipating “in the Central
Seuret%ria% Servicei and Central Secretariat
Stenmgfapheva£ service, bult where thé posts - are  in
comparable grades with éame classification and pay
&calesr ahd the method of. recruitmené thr@ugh 6pen

competitive examination is also the same."

The copy of Ministry of Personnel’s - office:

memorandum dated 31.7.99 is annexed as eﬁﬁ§XUREM E

AL

RS A
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4,11  That consequent on the issue of the office
memorandum of the Government of Indiaz dated 31.7.99,
many depgrtments under various Ministries and various

other organisations under tbe‘Government of India which

do not participate in the Central Secretariat service

and have =zalso different modes of recruitment to the

N

post of Assistant i.e. promotion as 2 mode of

recruitment, revised the pay scales of the Assistants

to Rs. 1640-29¢@/-.

-

4.12 That pursuant tot he memorandum of the Government

of India dated 31.7.949, when in - various other -

departments under the Ministry of Home and other

Ministries, the pay scales of Assistants were revised

to Rs.1644-2948/-~ from premravised scale of Re.l14fd-

26686/~ then the Assistants working in the Indiz Council -

of Medical Re%earch also claimed similar hike in  their
pay scale. The demand of this nature was also made by

other Assistants working in different organisations

under the Ministry of Home and other Ministries.

Consequently, the Government of India, Ministry of Home

Afféirs vide office memorandum dated 2.7.92 called upon

all the attached/subordinate officers of the Ministry
of Home Affairs and all other statutory organisations

working under various departments and Ministries for

requisite information for the purpose of extending the

Eenefit of enhanced pay scales to the Agaistgntg

‘working in the aforesaid offices. Though the NEPA& also

received the office memorandum dated 2.7.92, but no

information was furnished to .the Ministry of Home

Affairs.

-



Copy of the office memorandum dated 2.7.92 is

annesxed as ANNEXURE-A/3.

4.13 That purguant to the office memorandum of the
Government of India dated 31.7.98, the Assistants
working in the various departments of the Governm;nt of
India were given higher scale of Rs.1640-29¢¢/~ though
they did not have element of direct recruitment and
were earlier in the pay scale of Rs.420-766/~ like  the
Assistants in NEPA. This was done 8s & result of
intervention of the Principal EBench of the Central
Administrative. Tribunal, New Delhi in ites order dafed
19.1.96 passed ~in 0.A. No. 548/94. The order of the
Tribunal dated 19.1.96 passed in 0.A. No.. 348/94 was
taken on appeal before the Supreme Court. Héméver, the
SLP aéainst the said order was dismissed by the Supreme
Court and as such, " the order dated 19.1.96 in 0.A. No. .
548/94 attained the finality; The contentions in the
aforesaid case which were‘acéepted by the Principal
Seat, were that in respéct of parity, no discrimination
can be made in reégard to .pay scale of Rs.425-8@6/- or
Re.420~-7688/~, if the nature of quties is same though
the pay scale of R&.425-766/~ was revised to Rs.l40@-
2388/~ and thé pay scale of Rs.425-8B66/- was revised
to  Rs.l4B8-2683/-. However, when by the office
memorandum vof'the Gavernment of India dated 3{.7.9%,
there was further ~ revision of' scale of payl of
Assistants from Re.l4@@-26088/- to Rs.l1648-2966/-, it
was ‘held by the Tribunal that the similarly sifuated
Assistants be given the pay scale of Rs . 164@~29%3/ -
irrespective of fhe fact 'whether their pre-revised

scale of pay was Rs.425-708/~ or Rs.425-843/~.
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4.14 That the similar issue once again came for

consideration before the Principal Bench of the Central.
Administrative Tribunal, New Delhi in the case of Alli

India ESI Corporation Employees’ Federation - ~Vs-—

Director Generzl, ESI &% Anr. — 0.A. No. 981/1994. The

Tribunal in its judgment dated 17.3.99 took note of the

earlier order of the Tribunal dated 19.1.96 passed' i

0.A. No. S48/94. 1In its elaborate judgment,  the

Tribunal took note of the fact that hany organisations
and departmentsbnf the Gnvérnment of India including
Cehthal Secretariat have given the revised pay stales
of Rs.ié4ﬁ*29ﬁé/* to the Assistants. The examples given
were of Assistanté in attached éhd‘suﬁordinate _mffices
of the ‘vaernment of India like Central BureaQﬂ of
Investigation, Central Administrative Tribunal; Border
Sécurity' Ordinance.. Factory. Board Employees,' Crime

Assistants in CRI,. Assistants in the . Subordinate

" Offices of Directorate General of Income Tax, offices

of the Central Board of Direct Taxes, Ministry of
Finénce etc.. The Tribunal.in the said judgment also
took note of the fact thaf the Assistants in Delhi
Development Authority, an autonomous body under the
Ministry of Ubbén Developm;nt who were drawing - the
previbus pay scale of Rs . 425~78@/~ were given revised
: ’
pay scale of of Re.16483~296%#/- by order dated 7.18.96.
It was alse noted that Indian Counéil of Medical
Research where Assistants arg<appointed on the basis of
168% by promotién were also given the same pay sﬁale.

Moreover, . the Delhi High Court also al lowed revised

pay scale of Rs.l15648-29688/~ to the Assistants and

:
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Btenographers of National Rook Trust in C.W.P. 4B42/94

on the principle of "equal pay for equal work",

4,15  That in view of the aforesaid, the Principal
Bench of the Central Administrative Tribunal in its
judgment dated 17.3.99 passed in 0.A. No. 981/94 (Al
India ' ESI Corporation Employees’ Federation ~\ g
Difechmr General, ESI % Anr.) held that ESIC Assistants
though equal like those in Delhi Development Authority,
Indian Council of Medical Research, National Book Trust
and other Amsistanté attached with Central Government
officeé, are being treated unequally only in regspect of
pay simply on the ground that these Assistants of ESIC
are promotees., Herice the Tribunal held that simply
because the Assistants of ESIC are promotees and they
were earliaﬁ drawing the pay» scale of Rs.428-786/-
which was revised to Rs.1488-2506/ - pursuant to - the
acceptance of the recommendation of the 4th Pay
Commission, canneot be denied the revised scale of

Rs. 16432904/,

Applicanté crave leave of this Hon‘ble Tribunal to
refer to and rely on the judgment of the Principal
Eench of the Hon'ble Tribunal passed on 17.3.99 in 0.A.

Nae. 981/94.

4.16 That moreover, many of the ﬁasistants warking in
other organisations mhb were not allowed the revised
pay scale of Rs.1&6468-2988/— on the ground that their
mode of recruitment, classification etd; - are
different, approached various BRenches of the Hon’'ble

Tribunal. These RBenches af- the Hon'ble Tribunal
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o

examined tﬁe relevant portion of the office meéorandum
dated 31.7.9@ and granted.parity af 'pay sales to
Assistants working in the.departmenfs like Bureau of
Police Research and Development, Border Security Fbrce,

Indo Tibetan Border Police, Central Industrial Sécurity

Force, Intelligence Bureau, 85R, Research and Analysis

Wing, Armed Force Headquarters etc. with Assistants of

Central Secretariat service with effect from 1.1.86.

Applicants crave leave of the Hon’'ble Tribunal - to
refer to these judgments of the different -Benches of
the Hon’'ble Tribunal at the time of hearing of this

4.17 That when pursuant to many of the aforesaid
pronouncements of the -various Benches of Central
Administrative Tribunal, the pay scales of Assistants

in various subordinate offices of the Government of

Indiaz were brought at par with the Assistants in the

Central Secretariat service with effect from 1.1.1986,

the Applicants wrote a letter dated 1.7.95 to the Joint

Consultative Machinery for Centreal Government -

employees, The gttention was drawn of the Joint

Cansdltative Machinery towards the lower pay scale of

Assistants and disparity in the pay scaie of Assistants
in NEPA ém that of pay scales of Agasistants din  oather

Central Bovernment organisations. )

Copy of the letter dated 1.7.95' is annexed as

ANNEXURE=A/4 .

'4.18 That the Joint Consultative Machinery vide reply

dated 11.7.9% informed the Applicants - that the

Y



grievance of the Applicants have been remitted to the

ath Pay Commission for consideration.

-

Copy of the letter dated 11.7.9% of Joint

Consultative Machinery is-aﬁnexedfas ANNEXURE-A/H.

»

4.19 That the Applicants also took up the matter with
the Respmndent No. 1 by submitting a representation
dated 21.18.97 to take sﬁitable action to revise- the
pay scale ‘of Assistants working in NEPA» to Ra. 1640~
29¢¢/~.  The idsue was also raised before  the
Resémhdent No., 2. The Respondent No. v2 vide his
letter dated 25.11.§7 drew the attention of f.the
Director, North East Cwﬁncil, NE-T1 Division,
Government of India, Ministry of Home Affairs towards
extension of. the pay ‘scale of Rs.1640-2980/—- to the
Assistants of NEPA. ~in his lefter, the Respondent..Noa-
2 sgpecifically stated that under the proviéionﬁ of  the
nffice memorandum dated 31.7.9¢ of thé' Government of
India, the pay scale of Assistants workgng in some of
the attached offices of certain Ministries like ‘Bureau-
of Police Research and develagment,‘ Central
Administrétive Tribunal, Border Security Force, Central -
Bufeau of Investigatgmh, Subsidiary Intelligence Bureau
etc. ha; been revised to Re.1640-29G8/ -, It was
further stated that the aforesaid office memorandud
dateq 31.7.99 is not specific if the enhanced scgle of
R5.1&4ﬁ~39ﬁﬁ/- can also be extended to Assistants 'fn
NEPA whose pay scale is Rs. 14086-23480/-~ (pre~revi§ed),
Hence thé. Respondent No. 2 reqmestéd 'for suitable

clarification at the earliest.
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Copy of the letter dated 25.11.97 issued by the

Director, NEPA is anne#ed'hereta as ﬁNNEXURE*A/b.

4.2 That _thé Appellants also took up the matter with
the Director, Grievances, Ministry of Home Affairs,
NEPA by subhittihg a represgﬁtation dated 12.11.97. The
Director, Grievances vide letter.dated 27.11.97 replied
thatb for upgradatioﬁ of pay scales, matterl-haﬁ been
taken up with the Ministry of Home Affair; and the

clarification has been sought for.

' Copy of the letter dated 27.11.97 of the Director,

Grievances is annexed as ANNEXURg;§/7;

v

4,21 Th;t thereafter from the office of the ﬁ;nisﬁry
of Home Affairs vide létter No. &/29/27-NE.II dated
17.12.97, the Resbgndent No. 2 was informed that the
mafter was taéen .up .wifh ‘the Integrated = Finance
Divisinﬁ and in fheir view the érders referred to 0O.M.-
No. 2)1/9&—CS,IVJdated 31.7.98 of the Bovernment .of
India aré not applicable in regpect of Assistants in;
North Eastern Police Academy -and they may be given ‘the
normal replacement scale of pay with  effect from

1.1.96. 1t was further stated that as regards grant of

higher scale of pay, since it involves upgradation,-the

issue may be taken up as per order on the ﬁubjec@e
Hence, the specific mbservations\af the office of the
Ministry of Home on the said subject may be outlined

thus @

(a) D0.M. No. 2/1/96-C8.1V dated 31.7.9% is = not

abplicable to Assistants in NEPA,
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(b) The Assistants in NEPA may be given the normal .

replacement scale of pay with effect fram 1.1.96.

() As regards grant of higher scale of pay, it
involves upgradation which may be taken up as per

order on the subject.

Copy of Mihistry of Home Affair‘s letter dated.

17.12.97 is annexed as ANNEXURE-A/8.

4,22 That the letter from the office of the Ministry
of Home Affairs dated 17.12.97 contained the views of

the Integrated Finance Division. It appears tﬁat .the

matter was not dealt at the appropriate level. The

letter in question has been issued by the Desk Officer.

The letter only communicates the -views of the «

integrated Finance Divigion and it is not an

" adminigtrative ‘order. The Applicants have reasoné to

believe that at a very subordinate level, the issue
pertaining to tﬁe revision of the pay scales  of the
Assistants of NEPA, was handled by the Ministry of Home
foéirs, _ Government of India and no  appropriate
corsideration was given to the caae'of the Applicants

an merits.

4.2% - That when the Applicants took up the matter with
the Government of India in regard to correctness of the
communication. of Ministry of Home Affairs dated
17.12.97 and illegality of the decision convéyed by

Integrated Finance Division, the Applicants were

informed that since the Sth Pay Commission has already

" been constifuted, therefore, it'would be in the fitness
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of 'thingﬁ if the matter is raised before the Hth -Pay

Commission.

-

4.24  That since the Applicants h&d already approached
the Joint Consultative Machinery for presénting their
views about the parity of the pay scales of Assistants

of NEPA with that of other Aésistants of différent

Central Government organisations, the Applicants bhad

reasons to believe that the Joint Consultative

Machinery would present their case before the Sth Pay

Commission. Unfortunately, this was not to be.

4,25 That the Sth Pay Commission in its report,:dealt

with the organizational set up of NEPA but 'reméined
silent about the pay scale of the Assistants of ‘NEPA,
The Applicants reliably iearné' that theA'LJognt
Consultative Machinery did not even present their case
before the‘ﬁth Pay Commission énd the grievance of the
Applicants were not looked into. In this connection, it
should .be noted that there are only three numbers of

posts of Assistants in the NEPA and as such heing very

" few in numbers, the Assistants of NEPA are normally
ignbred.
4,26 That pursuant to the revision of pay scale - as

per the recommendatiaﬁ of the Sth Pay Commission, the
pre-revised pay scale given to the Assistants of- NEPA
i.e. Rs. 14623403/~ was enhanced to Rs.45a6-78G3/-. In

sharp contrast, the pay scale of those very Assistants

4wh69e pre~revised pay scale was Rs.1640-29067~ was =

revised to Rs.S50@-9@@@E/-. The anomally in the pay

acales of Assistants of NEPA vis—a-vie the Assistants

v
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of other Central Government organisations thus became

glaring.

4,27 That in the aftermath of the recommendation of

the Sth 'Pay Commission, when there was resentment

amongst the employees of  various organisations
including the employees of NEPA, the Government of

India, Ministry of Personnel, Public ®Orievances and

Pengian issued an office memorandum dated @ 6.2.98-

~

brovidihg for setting up of anomaly committees at the-

national as well as»depaﬁtmental~level consisting of

represéntatives of official side and the staff side to

settle the anomaly arising from the recommendations - of

- the Pay Commission. The aforesaid office memorandum

-

was issued in pursuance of an agreement reached with

the aﬁandﬁng Committee members of staff side of

" National ’Cauﬁcil' (JCM) and thevGovernment - of India;

Ministry of Personnel.
. \ .

- 4,28 That, however, in many organisations, - anomally -

committees were never set up. NEPA was no exception. To
the knowledge of the Aleicants, Ho ahomaly committee
was at work in NEPA. Moreover, nobody had sny concern

for only three Assistants of NEP&.'

4.29 That in tonnectimn of setting up of anomaly

committees, the Government of India, Ministry of Home : -

Affairs isaued aoffice memmrahdum;dated 9.8.26061 to  all

the subordinate offices of the Ministry of Home Affairs

and other organisations which are under it. Bince

there Was no information . from the different .

organisations of the Ministry of Home, including NEPA,
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the Government of India issued yet another letter dated
21 .8, 2606 directing -the Respondent No. 2 to furnish
relevant information in regard to_setting up of anomaly

committee.

Copy of the letter dated 9.8.2688 and 21.8.20000

are ahnexed as ANNEXURES-A/9 colly.

4,56 That the functioning of the departmental anomaly
committees remained a distant dream. This is - evident
from the office memorandum dated 9?7.2&&1 af the

Government of India, Ministry of Personnel mHen'_thé

fact of non-functioning of departmental anomaly

committees has been bemoaned. It is stated that there
is no-departmental anomaly committee at work in NEPA.
The Applicants 'had reposed . trust on the anomaly
committee of NEPA to take up their caée at "én

appropriate forum énd to redress their grievances. Now
the Appliéants believe that no fr&itful purpase moﬁld
be served in wéiting any 'further. The déniaf of
appropriate pay scale to the Applicants ié a continuous-
wrong and there is no other remedy left fmé them but to
approach this Hon'ble Tribunal for the redressal - of

their grievances.

4.31 THat after the recommendation a¥ the Sth Pay
Commission in few other organisations under - the
Ministry of Home, the péy scaies of the Assistants have
been revised from §5.14ﬁﬁ*26ﬁ31~ to ' Rs.SO00-BOGH/ -,

This ‘is the situation so far as the pay scale of the

“Assistants in,fhg office of the Commissioner of-Border .

is concerned. ‘Interestingly there is no recruitment
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;rulé in regard to the post of Assistants in the office

of the Commissioner of Border  and the; post  of
Assistants is filled through deputatioﬁ.

4.32  That in the Ministry of Environment, Department
of Forests, the post of Assistants in the Regional
pffices of the Ministry of Environment is a OGroup-E
non~-gazetted ministerial post. and it is inen the
revised pay scale of Rs.ﬁSﬁﬂw?ﬁBﬂ/“ (pre-revised
Rs.1é4ﬁw29ﬂ@/*). The' recruitment to the post is
gnveréed by ,ﬁhe Regional Offices of the Ministry .of
Environment and Forest (Group-B Posts) Recruitment
Rules, 2¢@f. As per the recruitment rules, the post of:
Assistant is a promotional post which is filled up by &
method of prmmétion from amongst the cadre of ‘Upﬁer
Division Clerk. It is interesting té note that the post.
of Assistant in NEPA iélalso a promotional post and it

is filled up from the cadre of Upper Division Clerk.
4.33 That the Assistants in the office of- Registrar:
General, Census undet the Ministry of Home are  given

the revised pay scale of Rs.BHg@-B8@@0/~ with: effect

" from 1.1.96. The Assistants in this office were earlier

given'the pre-revised pay scale of R5.14ﬁﬁ~239ﬁ7“.j The
post of Assistamf in the office of Registrar General,
Census .is aléo g promatignal post and it is filled up
from the cadre of Upper Division Clerk. The post is
also filléd up by method of transfer on députation or
transfer. o

The relevant &ocuments showing the pay scale of

Assistants in the Regional Offices of Ministry of

Enviromment,- Registrar General, Census etc. are

annexed as ANNEXURES-A/1¢ colly.




4.34 That even in the North Eastern Council the
stistants were given the pay scale of R§.21Q‘53ﬁ/~
prior to 3rd Pay Commission feport. After the
recommendation of the 3rd Pay Commission, the pay scale
of Assistants was revised ffom Rs.ziﬁwﬁsﬁ/~ to Rs.420~
78864/~ though in all other departments of the Government
of India, thé Assistants were given the revised pay
scale of Rs.425-B46/-. In the cése of the -North Eastern
Council, the revised pay scale of Rs.425-8B86/~- was only
given to the then existing Assistants and -'thoée
Agﬁistaﬁtg who joined thereafter were given the ’lwwer
pay'séale of Rs.425;7ﬂﬁ/~. On recommendaticn of fhé 4th
Pay Commigéimh, the = pay sqaie .of Rs.dZﬁ—?ﬁﬁ/* WRE
revised to Rs.140@-2380/- and tﬁe pay scale-cf Re: 425~
8us/~ waa' revised to Rs.140@-26@8/-. As a resuit of
resentment amongst the Assistants of the North fEasterﬁ
Council, - when the North Eastern Council Secretariat

(Group C Posts of Assistants) Recruitment Rules, 1995

‘were framed, all the Assistants of North Eastern

Council was given the pay scale of Rs.i4ﬂﬂ*é&ﬁﬂ/~.
After the fecommendatimn of Sth Pay Commission, the
Assistants of the Narth Eastern Council-aré presently
given thg revised pay scale o% R§.5ﬁ6@~8ﬁﬁﬁf~This ig in

sharp contrast to the Assistants of NEPA who are

getting the revised pay scale of Rs.45@@-7666/-. It is

‘noteworthy that even in the North Eastern Council, the.

post of Assistant is a promotional post which is filled
through the method of promotion from the feeder cadre.
of Upper Division Clerk or transfer on deputation.

Hence, in regard to the source of recruitment, there is
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,no  difference among the Assistants of North Eastern

Cbuncil and Assistants of NEPA. However, despite being
éimilarly situated, the pay scales of ﬁssistants of
North Eastern Council and the assistants of NEPA are
not the samé. In this connection, it is pertinent 'to
reiterate that breviously, NEPA was under the control
of North Eastern Council and even now the North Eastern
éouncil gxercises budgefary and financial cgnﬁﬁol over
NEPA. |

The North Eastern Counc&l Secretariat (Group C

Posts of Assistants) Recruitment Rules, 1995 -are

annexed as ANNEXURE-A/11.

4,3% That at present amongst the Assistants of Central

BN : .
Secretariat Service and other Assistants working in

different attached and subordinate mfficesi of the

-Department of Home, Ministry qf Homé Affairs and :other

departments and dffices of various ofhér ﬂinistrieﬁ,
there are thrée different pay scaiés in operation.  The
Assistants of Central Secretariat Service are given the
pay scalé of RE.&SQ&*?QQQ/*(pre“fevised R&.1640-2906/-)
the Assistanés working in various other subordinate and

attached offices of the Department of Home, Ministry of

»Hbme foaifa are also getting the aforesaid pay scale

of Rs.30@0-909G8/-. The similar pay scale is also being

given ta -various other Assistants working in

subordinate offices of different Ministries of the

‘Government of India. Many of these Assistants have got

this benefit by approaching the'varidus Benchés of the

Central Administrative Tribunal. Examples in  this

connection can be given of - @ssistants of ESIC,



Central Bureau of Investigation, Centrazl Administrative
Tribunal, Border Security Ordinance Factory Board
Employees, Crime Assistants in . Centfal Bureau of
Investigation, Assistant in Subordinate Offices of
Directorate General of Income Tax, Offices of the
Centrai Board of Direct Taxes, Ministry of Finance,
Delhi Development Authority, Indian Council of Medical
éesegrch, National Rook Trust, Regional Offices of  the

Ministry of Environment and Forests etc.

There are also Assistants working in some of- the

subordinate offices of the Government of Indis like

office of the Registrar General of Indiz, North Eastern,
Council, office of the Commissioner of Border who - are
getting the revised pay scale of Rs.S5080-86@8/— - (pre-

revised Rs.l14@@-268@/~.

However, &all over India, the Assistants of NEPA
are possibly the only Assiﬁténts who are getting the
revised pay"acaie of Rs.45ﬁﬁ—7ﬁﬁﬁ[~ {(pre-revised
Rs.1406-2308/-). Considering the fact that the NEPA is
under the Departmeﬁﬁ of Home, Ministry of Home Affairs,
it is unfortunate that fhe Assistants Qarking with this
Academy are heing discriminated in the matter of sacale
of pay deépite béing similarly situated with all other
Assistants worhing under va%inus departments and

Ministries of the Bovernment of India.

4.36 That being faced with this aznomalous situation
when the similarly situated fAssistants were being given

different pay scales, the Applicants protested at the

cappropriate level. During this time, in the aftermath
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of the implementation of the recommendation of the Sth

Pay Commission, there was also resentment amongst other

employees in regard to their pay scale. In view of
this situation, the Government of India in nrder to
remove the anomally  took & decision to set. up

Departmental Anomally Cammittees.'“

4.37 That af‘last the Government of India; Ministry
of Personnel;v Public Grievances and ‘Pensioﬁf vide-
office . memorandum dated © 5.11.98 provided for
constitution of Departmental Anomalies Commitﬁee by
nominating staff side representatives an such
commitéees ‘ by the Secretary, staff ‘gide of tﬁe
respective councils from amongst the memberg of tﬁe-

Departmental Council only as it existed as on 4,5;95n

However, .no appropriate step was taken by the different

Departments and Ministries including subordinate

offices towards implementation of the said directives.

4.38 - That the Government of India, Ministry - of
Personnel'in ites office memorandum dated 9.7;2&51 which
was forwdrded for necessar& action vide endorsement
dated 17.8.2661 to all the attached and " subordinate
offices of the Ministry of Home and other offices under
variou5 departments and Min;stries, drew the attention
of =all the Départmenté and Ministries towards “hoﬁ*
impléméntatign of the constitution of Departmental
Ahomaliy Céméiétees and it was emphasised that the
immediate action may be taken  towards = such

implementation.



Copy of the office memorandum dated 9.7.20681 with

its endorsement dated 17.8.2¢01 is  annexed as

ANNEXURE~A/12.

4,39 That the Applicants,do not have any knowledge as

.to whether or not in other departments Departmental

Anomally.lﬁommittee$’ have been constituted. However,
£i1l this very date, no Anomally Committee has been
constituted in NEPA. The Aﬁplicants accordingly vide
their letter dated 5.9.2@1 requested the ' Respondent
No. 2 to set uﬁ thq*pepaftmental Aﬁomally »Cdmmitife
which may look into the grievance of the Appellants in

regard to‘the lower pay scale that has been given to

- them.

Copy éf the letter dated 5.9.2681 is annexed as

ANNEXURE—A/13.

4.43 That the Applicants do not have any hope left for

the redressal of their grievances from administrative -

bodies. They have been treated unequally despite being
equal té the Assistants of Central Secrétariat under
the ﬁinﬁstry of Home and the Assigtaqts of various
other organisations under the Ministry of Home. Even

the source of recruitment of the Applicants is similar

to the source of recruitment of Assistants working in-

various other subordinate offices under the Ministry of

Hohe Affairs. The Applicants as Assistants of NEPA form

a class. The fact that the post of Assistants in  NEPA

is  filled by.'methmd af promotion cannot make it

different than the post of Assistants of other

organisations under the Ministry of Home. The law is.

L]

teAmaes



settled that no discrimination can be made on the basig
bf séurce of recruitment. The Applicants performed thé
work exactly similar to the Assistants of other
organisations. Their qualification is same -and as.
such, they are entitled to be given the similar pay
%&ale. Hence, in the facts and circumstances of the
case any of the two pay scales may be. givenn tot he
Assistants of NEPA i.e. either the pay scale of

RS . SSEG-9BHE/— or Rs.SABG-BEEG7 .

4.41 That it is pertinent to mention tﬁat initially on
implemehtation of the recommendation of the 4th Pay
Commission in September 1997, the pay scale  of the
Applicants were initially revised to Rs.S@0@-BAAG/—
with effect from 1.1.96. However, the benefit of this
revigsed pay'écale of Rs.SE@H-BO68/~ was given tot he
Applicants only for a period of two months i.e. October
and November 1997 and immediately thereafter thg"pay
scale was reduced to Rs.4ﬁﬁﬂ~7ﬁﬁﬁ/*~with. effect' from
1.1.96 and consequently the excess amount paid for two
months was deducted from the pay bills of the

fApplicants.

4.42 That. the Applicants sought the redressal of the
grievances at the appropriate forum, but having - been
denied the relief, they file this application bonafide

to secure the ends -of justice.

9. GROUND FOR RELIEF WITH LEGAL PROVISIONS 1

9.1 Recause the denial of pay scale of Rs.5560-9E@E/ ~
or Re . DE@E-8Eg6/~ - to  the Assistants of NEPA - is-
distriminatory and vicolative of Article 14 and 16 of

the Constitution.



5.2 Because thE'Aésistanfs of NEPA perfmrm the work
similar to the Assistants of other organisations and
offices undeé the Government of India. Their
gqualification ié same and in’many.cases even the source

of recruitment is also same. As such, the Applicants

are being denied the parity in bay stale without any -

intelligible differentia and the rationale and

objective criteria.

- ' B N

8.3 Eecause including the Principal Geat of the -
Hon’ble Tribunal a; well as . its various other Benches
hgve held in different pronouncements that the
Assistdnts Qarking in different qepartments, attached -
and subordinate mffices.mf the various Ministries of
the Government of Indiaz, should be treated equally  16~

the matter-of péy_scale. It haé,alsa been held thaet no

discrimination can be made between the " Assistants on

the ground of difference in their source of

recruitment.,

6. DETAILS OF REMEDIES EXHAUSTED & -

Tﬁat the Applicants state that they have no other

alternative efficacious’ rehedy' exceﬁt by way of
approaching this Hon'ble Tribunal.

7. MATTERS NOT PRFVIOUSLY FILED OR PENDING BEFORE ANY :
. OQTHER COURT '

~ The Aﬁplicants further declare that no other
aﬁplication, writ petition or suit in respect of the
subject matter of the instant application is filed

before any. other Court, Authority or -any other EBench of



the Hon'ble Tribunal nor any such applicatiofn, writ

petition ore suit is pending before any of them.:

-

8. RELIEFS SOUGHT FOR :

8.1 Declare that the Applicants are entitled . to be
given the enhanced revised pay scale of Rs.550¢-

uE/~ and/or in the alternative Rs.SEGE0-80HG/ .

8.2 Direct the Respondents to give Applicants the -

enhanced revised pay scale of R& . SSAG-~DAGH /-

and/or in the alternative Re . 3@GA-806G/ —, - -

v

8.3 Pass such other order/orders as this Hon'ble

Tribunal may deem fit and proper in the facts and

circumstances of the case.

8.4 Cost of the application.

9. INTERIM ORDER PRAYED FOR 3

1;.‘3- LR

The Application is filed through Advocate

11. PARTICULARS OF THE 1.P.0. :
(i)  I.P.0. No. : & 962/
A8 [tfrenf

(iii) Payable at : Ouwahati.

(ii) Date

12. LIST OF ENCLOSURES

s Btated in the Indeu.

VerificatiONaeenesesasa



VERIFICATION

- I, Ram Krishna Goswami, son of Shri Rajendra Ch.
\

Goswami, Assistant, North eastern Police Academy,

- . .
Umsaw, Umium, District Ri-bhoi, Meghalaya, PIN-7935123,

do hereby solemnly affirms - and. veﬁify that the
statements made in the accompanying applicatibn in
paraéraﬁhs

are true tm my knowledge ; those made in paragrephs

being matters of records are true to
LY

my information derived therefrom and the Test are my’

humble submissions before this Hon’'ble Tribunal. I have

not suppressed any material fact.

And I sign this vérificaﬁiun on thig the.gﬁwhay'of'

November 2831 a2t Buwahati.
b .

-

%ém /fn%h@. QW’“‘W.
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No.II1.140828/8/8¢~NE.T1T
Government of India/Bharat Sarkar
Ministry of Home Affairs/Griha Mantralaya
New Delhi-11@@@1, the 17th Feb. 1983

NOTIFICATION

G.S.R. wuarwna In exercise of the powers canferred
by the proviso to article 389 of the Constitution, the
President hereby makes the following rules regulating
the method of recruitment to Group "C" and Group "D"
posts in the office of the Commandant, North Eastern
Police Academy, Barapani, Meghalaya : -

1. Short title and commencement

(1) 'These rules maybe called the North Eastern Police
Academy Barapani (Group ‘C° and Group "D’ posts)
Recruitment Rules, 1983,

(2) They shall come into force on the date of their
publication in the official Gazette.

2. Application 3

Thege rules shall apply to the posts specified in
column i1 of the Scheduled annexed hereta.

3. Number, classification and scales of pay ‘

The number of posts, their classification and the
scales of pay attached thereto shall  be as
specified in columns 2 to 4 of the said schedule.

4. Method of recruitment, age limit and qualifications @

The method  of recruitment, age limit,
qualifications and other matters relating to the
said poste shall be as specified in column 5 to 13
of the said schedule.

9. Disgqualification, No persons -

(a) who has entered into, or contracted a marriage
with any person having a spouse living or

(h) who, having a spouse living, has entered into
or contracted a marriage with' any person shall
he eligible for appointment to any of the said
paste. :

Provided that the Central Government may, if
satisfied that such marriage is permissible under
the personal law applicable to such persons  and
the other party tot he marriage and that there are
other grounds for so doing, exempt any person from
the operation of this rule.
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LHe Power to relax ¢

Where the Central Government is of the opinion

Cthat it is necessary or expedient so to do, it
mays bY order, for reasons ts be recorded in
writing, relax any of the provisions of these
rules with respect to any class or category of
Persons.

7. Savings =

“Nothing in this rules chall effect reservations,
relasation of age 1imit and other roncessions
required to be provided for the Seheduled Castes,
the Scheduled Tribes and other special categories
of persons in accordance with the orders issued by
the central Government from time to time in - this
regard. )

Scl /-

_ (Miss Neeru Nanda)
Deputy Gecretary to the Govt. of India

Nes. IIl.l4ﬁé8/8/8@~NEaIII the 17 Feb. 1983

Copy to s

 Estt. RR, Deptt. of Personniel % A.R. (with 14 s/cs)

1
S o, £8.1 Section, Deptt. of Personnel % A.R.

= . The Secretary, North pastern Council Secretariat,
Shillong. ’ - '

4. The commandant, North Fastern Police Academy ,
 Rarapani, UMBAW, Meghalaya {(with four G/CE) .

5. The Ministry of Law (Deptt. of Legal pAffairs), New
Delhi. - -

b. - 1¥f spare copies.

8d/ -~

{(Migs Neeru Nanda)
Deputy Secretary to the Govt. of Iﬁaia
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SCHEUDULE

{(Extract only)

Name of. the post

Assistant

Number of post : 2 ‘(subject to variation
. dependent on work load)

Clasaification s General Central Service
: "C" Non-Gazetted)

(Group

Scale of pay 1 Rs,1258~-13-58@-ER-15-363—-20-7E6/~ .

Whether selection : Not applicable

ar non-selection

-~

post

Age limit for direct : Not applicsable
recruits

Education = and other

qualification as required
for direct recruitment

Whether age and educa~-
tional guslification pres—
cribed for direct recruits
will apply in case of
promotees

Period of probation, if
any ' x

Method of recruitment,
whether by direct recrui-
tment or by deputation/
transfer and percentage of
the vacancies to be filled
in by various methods

In the case of recrui-
tment/by promotion/ depu~
tation/transfer or or for
from which = promotion/
deputation/transfer to be
made

-
"

L1

E2]

Not azpplicable

Not applicable

Two years.

By promotion failing which
by transfer on deputation.

Promotion. From Upper
Division Clerks ‘of the

Deptt. having minimum 5
years regular service in
the grade. Transfer on
deputation/transfer from
central/State/Union Terri-
tory Governments having at
least S years regular
service as Upper Division
Clerk or equivalent posts.
{Deputation period shall

‘ordinarily not exceed 3

Yearsl). N

wn vome soass m soem enete bt
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; . _99- ANNEXURE - AfR

No.2/1/90-CS.1V h
Government of India _
Ministry of Personnel, Public Grievange§ & Pensicns
Department of Personnel & Training

New Delhi, the 31st July, 1990,
Office ///emorandum

!

ubject: Revision of Scale of Pay of Assistant Grade of
' Central Secretariat Service and Grade 'C! Steno-

- Graphers of Central Secretariat Stenographers

BATTE e Service,

e oo L TR

5 |

jﬁfxﬁxg_ The undersigned is directed to say that the question

”fgﬂ&ﬂy regarding revision cf scale of pay for the post of Assistapts
;?ﬁﬁ?ﬂf*in the Central Secretariat etc., has been under consideration

PiUAS

by

. 10f the Government in terms of order dated 23rd May, 1989 én
’ﬂ?déijufﬁﬁ?No.1538/87 by the.Central Administrative Tribunal, Principal
3%%??'wfaépch, New Delhi for some time past, The President is now
AN pleased to prescribeu in the revised scale Of Rs,1640=60-2600~
oot ' “EB=75-2900 for the pre-revised scale of &.425715~500-88715-
;g%gg%ﬁ.g560~20-700-EB-25 800 for duty posts included in the Assjistant

\
)
e

oo ze'Grade of Centra Secretariat Service and Grade 'C! Stenographers
'éﬁﬁ%ﬁ%f;of'Centra; Secrctariat Stenogragggps_Se;viqe,g;;g“egjgg;_gggm
ffﬁmﬁﬁfﬁlig.IQBG, The same revised pay scale will also be applicable
EC TR © AssIstarts and Stenographers in other or ] i
f;;ﬁ;gﬁﬂiniStry of Bxternal Affairs which are not

: il participating in
riatle™, the Centy ' Servi and Central Secretariat
s RNy % )

;ﬁg}g’pbﬁtgnographers Service but where
ﬁy%gg}fgrades with same classification
el e ¥ i x v R

A{'i’»‘:‘"’.‘t’ Al !
Splu 24 Pay of the assistants .and Grade 'C' Stenographers in
g rEe - POSition as

R on 1.1.1986, shall be fixed in terms of Central
iw'  Civil Service (Revised Pay) Rules, 1986,
ar, - 8Shall be given option to opt for the revised scale of pay from
T 1.1.1986 or subsagment g in terms of Rule 5 ibid, read wih
_Qﬁ; Ministry of Finance O.lM. No.7(52)-E.III/86 dated 22.12,1986 &

o 2745,1988 in the form appended to Second Schedule of the rule
- 'dbid. This option should be exercised within three

The anployees concerned

months of
@ - the date of issue of this 0.M. The option cnce exercised
“.'_ . Sha.ll be fina.l .

el

A . :
Je¥l 3 Formal amendinent to CSS(RP) Ruleg, 1986 will be ‘
¥i -issued in due course,

ﬁ%ﬁ%ﬁ;4;‘; This issues with the concurrence of Ministry of
zﬁvg_‘g_»—-,pmaﬂce' (Department of Expenditure) vide their U.0.No.

o 7(43)/1¢/89 dt.30,7.90,

. §

Lo S4/ =

> (Gurnthal Singh Pirzada)

£5' Under Secretary tc the Goverament of India

‘:_".( wd _ :
/010890 - p

:;ééfi’ Atteste

e |

P K. Tiwari
Adwcosie
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Lt _ (C}; MEXURE 'A/3 "y
- Mo, 13011/11(1L) /924 En 1l .
governmnt of 1ndis "
b Fiinistty of Hom Affairs :
v "f | '
' Now Oelhi, datad tho 2nd.July, 19% *
! g FICC rLMUR ANDUR ¢
- iy B .
_Subject: Revision of pay stales of the Assistants/Stonoqrephers
. in the Indian Council of Medical Rasoarch,
o The undersigned is directed to refer to thiefinistry's .
- gndorsement of even number dated the 17th June, 1992 forwarding ‘ .
Departmant of Expenditure U.0. No.6 (76)/1C/91 dated Lhe
es - 7w 26th May, 1992 on tha subject neitioned above and to say that
, ," ‘the Cabinot Sectt. are pressing hard for collecting the informa-
' he sama could/placod

w7 - tlon within a. definite time frame so that t g
> { pafore the Committee of Secretaries For taking an urgent ‘decision
- +4n the mattor. In view of this, it is requested that the requi- 3

3 A -gite information mgy please be furnished to MHA without any

oo
£20 0N} further dolay but not earlior than 10th July, 1992.
2. This may pleaso be troated as moat urqont . .

.;»,-"1»’;( 3 Hindi vetalon will Mollow.

C(-'»( A AL 't
( 5.C. SAKSENA )

| PESK OFF ICER
. To :
1. All at tached/subordinate drf'ices of PIHAAJOL/ﬁOIl/
) DOPeT A 0ARLPG A OPEBW (Except MCRB) .,
) ) | 2. Al statutory‘organiSations/commissions/committeas/
ot Panels tc, under MHA/DOL/D0I/D0PKT/MDOARLPC ANENU.
I 3. all UT Administrations  fnance Socrvtarics). ‘
L 4. Ministry of Finance, Deptt. of Expendituwe ,
. (shri G.C. Cupta, Under secrotary)
' 5. 20 Spare copies.
B '
& -
¥ Wiy r 33.
‘ ’ “ —mmmi ] .m
L 1 LAY B . ,/
t . ‘~ L eees /:i//u/(
o ] - rera., T4 . p
: L Attested ‘ T e ’? / /. :
q-\(_q}\/ ;
i ' ar
\ p.K TV
it Adveos
\
Yigr




- JNNEXURE - Afy

Dated Barapani,the 1s¥ 3uly/95.

From :: Shri
' North Eastern Police Academy,
Govt., of India,Ministry of lome Affairs,
Umsaw-Barapani-793123,
Meghalaya

To
The Secretary,
National Council(Staff Side),
Joint Consultative Machinery for Central
Govt.Employees,13-C,Ferozshah Road,
New-Delhi-110001

SubJject :: SUPERVISORY POSTS IN OFFICE STAFF WORKING
TN ORGANISATIONS OUTSIDE THE SECRETARIAT=
IMPLEMENTATION OF PAY COMMISSION'S REPORT.

—

Sir,

YOU being the JCM and only authority of the Central
Govt.Employees to look-after the benefits and Welfare of
the staff,your kind attention is invited to Ministry of
Finance,Deptt,of Expdr.,Implementation Cell,New Delhi's
OM No.F 23?&)/1C/90,dated 28/2/92,endorsing the 4th Central
Pay Commission's Report Vide Paragraph 11.33.

As you are aware that the posts of Assistants are
of supervisory nature and we are too in that grade carrying

v

the Pay scale of R. 1400-2300/~p.m. our office has recommended

the case to the Deputy Secretary (NEC), Government of IndiaLo 6/
+01

Ministry of Home Affairs, NE.II Pivision vide letter No.A.1
2/86-Estt/404~05 dtd. 12/05/92 to review the matter basing
on Govt of India's above quoted memorandum,

But it is regretted that our grievances has not been
considered till date whereas pay scale of k. 1640-2900/-p.m.
have been given to the staff of a few & other subordinate
department including the staff of Indian Council Medical
Research wee. L. 1/191986.

Having no % other alternative, I am now approaching
you seeking redressal of our plifht to have the pay scale of
Assistants in the scale of k. 1640-2900/-p.m.; finalisation
of the scale in the 5th Pay Commission so that fair deal and
Justice prevails,

In view of the above, I would like to request you to
impress upon the Government to settle the issue uniformly
so as to avoid parity on Pay.

A line of action is solicited.

Yours fajthfully,
D Gk S
) g~ (,,/;/ o
- &4 “ ‘-(/}’(/

A"e-’“d _ '/9)/ f- RSN
. Assistant, NLPA
q“‘Q/J ' mnsaw,'
P E. 'rtwari -

Advcndw
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55 ANNEXURE-A/& AN

Tele : 387786
NATIONAL COUNCIL (Staft Side)

/Ké;);/ %’l.‘i(l//ll/lﬂl . //(lr/lhri)l

4 Cr’? @
//gl %an/fa/émletn”aeﬂ/ éorr/l/@/erd
13-C. Ferozshah Road, New Delhi-110001

No , NO=JCM~95/64 pated 1lth July, 19935

Shri R.K. Gbswami,
Assistant,

N.E.,Police Academy,

G@vt, Of India,

Ministry of Home Affairs,

_u;\gaw-aar%ani - 793123
Meghalaya Assam)
Subjecti- Supervisory posts in Office Staff

working in Organisations outside

the Secretariat Implementation
of pPay commission's Report,

pear Sir,
with reference to your letter gated Ist.July, 1995,

1 am directed to inform you that the above item has
been remitted to the 5th Pay commission for consideration.

shri A,C.3huyan & shri P.X.3hattacharjee may also be

Yours faithfully,
(T.5. CHAWLA)

for Secretary

informed accordingly.

Attested

Q-\»(b 7

rK Tiwerd
‘d ’Cc’.‘l‘

SR

A



‘4" “‘“ -
4
i Govt of India
eis Ministry of Home Affairs
f’ i North Eastern Police Academy
Umsaw 793 123 - Umiam Meghalava
o po ("
PR No. A.14016/1/94-Esty § £ & S L Date- 4 € 7!/ / q)
‘ To ‘
The Director (NEC)
N E Il Division
. ‘ Govt of India
<o - Ministry of Home Affairs :
R North Block, New Delhi 110 00}
e Swb Extension of revised pay scale of Rs 1640-2000/- (Pre-revised)

to Assistants in NEPA - clarification regarding

Sir,/ / B

' / The Assistants working in NFPA have represented that their existing pay
s’ of Re  1400-2300/- may be revised to R<  1640.20001. basing on the

/ recommendation of the 4th Central Pay Commission In thic connection, it mav he
/' mentioned here that NEPA, which was established in 1078 as a project of NEC. is a
S/ubordinate Office of Ministry of Home AfFairs The post of Assistant of this department

18 in the pay scale of Rs 1400-2300/- (Pre-revised) and is lilled up by promotion from the

s post of UDC in the pay scale of Rs 12200-2040/- Presently there are three Assistante in
the Academy.

—

The 4th Central Pay Commission, vide Para 1] 3 recommended that
“there is a need for bringing some uniormity in the scales of pPav-belone the level of Ry
650-1200/- and also in the designations of supervisory Ji vl prostsan offices ontside the
central secretariat. (o may review the position keopire i viow the present levels,
dutles and responsibilities of the posty in SHpervisory Jevel and other pelevant fucton
Three standard levels of SUPEIVISOLY pOSIS may be in scales of Ry 140023000 - Re 16.40)-
2900/- and Rs. 2000-3200/- with suitable designations

Attested Contd 2

i (L«-(L'w
bP. K. Tivarl
Advi wi€

Db AL

P

.- nmn
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. o Lnder the pvovisions ot the O, M, No. 2/1/90 Cs4 Dt 31/7/90 (Copy
o Enclosed) of Govt of India, Ministry of Personnel, 'ublic Grievances & Pensions,
5. .- Deptt of Personnel & Training, New Delhi, the pay scale of Assistants working in
G :??’some of the attached offices of certain Ministries like BPR&D. CAT, BSF. CBI. SIB, etc
=57 has been revised to Rs. 1640-2900/-. The said O M Dt 317771990 is not specific if the
enhanced scale can also be extended to Assistants in NEPA. whose pav scale is R 1400.

2300/- (Pre-revised). Suitable clarification in this regar may please he
‘the earlicst.

communicated at

- Yonis Fithfilly,

; N . . D ] i '
R (T Chandrasekhar - !
IBnd rasa, ‘ /Dire;ﬂﬂ’an (9) {

-- \ 3
. R l-

‘1"‘ ' Lb"l"'/l H
o VA” ég/&,&ﬂ((' ,ﬂfj’/‘ Sff””\:’// %.” g}~

ST 3 . . M;
f%/l( " '/}/M“’ G cc S/ $ee> /%QQ’W [9} ]
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Pl aa ueRE-AT

f\“\“l
. Govt of India

Ministry of Home Affairs
Lo ‘ North Eastem Police Academy
< Umsaw 793 123 . Umiam : Meghalava .

. |
No. NEPAIDI29T, S 7 & / | e AU

To
Shri R K Goswami
Assistant, N E Police Academy \
Umsaw, Meghalaya

Sub Redressal of grievances.
Ref Your iepresentation dated 12/11/91

I have carefully examined your representation dated 12-11 67 1 this connection
am to say that -

1 The Academy has only three Assistants in the supervisory icvel to lookafter the
day to day functioning of various branches of the Academy These posts were created initially
keeping in view the then work load. In view of the enhanced responsibilitics, a Comimittee was
constituted during 1995 to suggest creation and upgradation of posts etc in NEPA  Subsequently
an Intemal Work Study Team of Ministry of Home Affairs had conducted a study vith a view to
consider creation/upgradation of posts in NEPA_ It was then suggested to create a post of Section
Officer in the: scale of Rs. 2000-3500/- in_order to open prgmotional avenues to the satff working
in Office. «

2. Further, the post of Administiative Officer would be re-creared very shortly. The
undersigned and Dy Director (A) had personally gone and discussed the matter with officials of
Ministry of Home Affairs. Suitiable orders in this regard 1s cxpected wthin a period of 1/2
months. The re-creation of the post of AO would enable upward movement of around 7 officials
- and your case could be considered in terms of its meritts.

. 3. With regard to the upgradation of your pay scale, | am to say that | have alrcady
th moved a case vide letter No. A 14016/1/94-Estt/ Dt. secking clarification in this regard and
3 hopoful that Ministry of Home Affairs would agtee to the proposal

4. In view of the limited stalT avalable to NEPA to meet the cver increasing
responsibilities, it may not be i the interest of the administration to spare espenienced and senior
staff in the supervisory level on deputation without suitable substitute now  However in case re-
creation of the post of AO and the resultant promotions not forthconung v ithin S'6 months, to
support your career interest your application for deputation ta anv departinents could be re-

considered
. V . ,\
o Pl
o _ {T_Chandrasckharan)
E p Director Grievances {70111
Asgeste o
S AL . N
P FE. Tiwari
. : ' Aav al€
i

b
13 P

ki




_ EXURE- A/8

BY REGD. POST
NO&/29/97-NE.TI
Gavernment of India
Ministry of Home Affairs

~ North Block, New Delhi-114@g1, the 17th Dec.1997
To

The Director,

NorthEastern Police Academy,
tUmsaw, Meghalaysa,
SHILLONG-7938u1

i

Subject : Extension of revised pay scale of Rs.l640-
2966/ (pre-revised) to Assistants in  NEPA,
clarification regarding.

Bir,

I am directed to refer to your letter No.
A.14816/1/94-Fstt/568% dated the 25th November 1997 on
the above subject. This matter-has been taken up with
the Integrated Finance Division. In their view, the
orders referred to in 0.M. No. 2/1/98-CS.1IV dated
31.7.99 of Government of India, Ministry of Personnel,
Public Grievances and Pensions, Deptt. of Personnel and
Training, New Delhi are not applicable in respect of
Ascistants in North Eastern Police Academy. They may
he given the  normal replacement scale of pay with
effect from 1.1.1996. As regards grant of higher scale
of pay, it involves upgradation, which may be taken up

as per orders on the subject. : \///
| , v
AN Yours faithfully,

Sd/—- 17.12.97

( P.l. Banerjes )
Desk Officer (NE.ID

Attested

.
P. K. Tiwari
Advi-ate




7 - —Wo- | ANNEXURE A/Scon)z

IMMEDIATE

REMINDER
R N0.19011/72060-Finance-ll R
; _ Government of Tndia/Bharat Sarkar
: / : Mi=istry of llome Affairs/Grih Mautralaya
{ ; LR ]
/I
. : : New Delhi, the q August, 2609
QEYFICE MEMORANDUM
, Sub:  Setting up of Anamoly Committees to settle the anamolies arising out of the 5h
> Pay Commission's recommendations.
s ook

g ~The undersigned is directed to refer to this Ministry's letter of even number
d1d.5.4.2009 on the subject mentioned above and to say that the refmred information
pertaining to your division is still awaztui in this Ministry.

2. It is requeated that requisite mionm tion pertaining to your division may kindly be
sent to this Ministry urgently.

1. ‘,{,.M’N“ “
(e o
o Vorah NE - '
i e Pl DEPUTY FINANCIAL ADYISER
S To
Paa © As per the list enclosed:
SRR Y (Tett .u}u‘d abordingte offices of  MHA/DOL/DOV/DOIEKA/DOPET/
7 g } DOAREPG/DOOPEPW (5 copics) cach .md 20 spare copxcs to Pr.A.O.MHA und
e .. Ministry of p sonnel P.G. and Pension: - - i
[\)éﬂ -2, Al stawtery  organisations/Commissions/C omnmtlccs/l’anels etc’ under MHA/
e DOL/DOIDOIEKADOP&TDOT &P W/(5eopies cach).
3. A UT Administration (Finance Secretaries),
4 Ministry of Tome Affairs -All Officers/Sections.
3. Mm\"u“ of Personnel P.G. and Penrsions-All Officers/Sections.
0. Departinent ¢ Ofticial Tanguage/All Officers/Sections.
/. Department of Justice -All Officers/Sections.
3. Department of Yammu and Kashmir Affairs -All Officers/Scctions.
9. AL Zonal councils, : ) )
Attested
A
P. K. Tiwari
AV e
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of this M
dated ©Stn
-bove and

on the abtcu” autrjac
this M.oniz.vy (o taring further necessary action

in the mat

Nc.l/MISC/ZOOO-NE.II
novernment of India
“inistry of Hone Affairs
(v.E. 'Division)

« e 0 0 0

New Delhi, , .
Da‘ed the 2lst August,2000 .

Shr L. Chuaungo,
Dep Ly Secretary: \ -
Mov h tastern Council,
Sni.leng-793001. A
BH
“he Divector(Incharge), &
e N Last Police Academy, »
ume ) K RN
Hler-alaya. - : R e ——

toing  up  of nnamoly Committees to
ettle the anamolies arising out of the -
th Fay Commission's recommendations. S

rectad to enclose herewith a copy
y's O.M.No.19011/7/2000-Finance-11p
at,2000 on the subject mentioned
<juest that the relevant information :
+ may urgently be furnished to o

inis
3

to r

vy,

' Yours faithfplly

(7 o0 ~ (K.'Ahml

Section Offi~2r(NE.IT)
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Ministry of gy

CAZLUTE OF

H\’BE:A)
irommerny niG Lorests

.,

s
**nm\vm«n

hi the 5™ July’ 2060 > v ' \
= vuly” 20060

: i
. N

commencenent;.- . {

" (1) These rules may te called th Regional OfYices of t! {

!
NOTIFICATION ™! vl oot iioger i
l ‘ BT ot Pl G naaios e )
v o ‘ , o A A A L TR ’|
S , ' . . (1
GSR..........._ Inexercise of the powers conferred By the PToviso o article 309 of the g'iw
Constitution, the President hereh makes the followin rues regulatin the methods of recruitment =
i€ | ) : coy Howing gulating o
of Group “B” POsts in the Regional Offices of'the Ministry of Environment ang Forests, ; !!
“§ Y. .

Shrot titte a4

I
1€ Minisiry of Environment ang ,“
. ~ . {
', Fore.., /G, 2up “E " Dosts) Recruitment Rules 2000, ,«! \
| Ve i
) " I
1]
. . ) N . . . . , .. H |
) (2} Tie aal comeinte force g,y (o datc of their publicatios i1y (¢ Ofticial Gazette "j
Number 0 5, cCosilicauion wato sl of pay:- /F ,
: i,
.~ . . . ! [
The number siid posts, their classitication and scale of Pay attached theretq shall be as ;t ! ‘ .
specified in c,h, (3) to () of the saiu schecule. . |
Method ;' ¢ -, AN, noe Ling and other aualification efc.-

The mehtog of fecruitinent,

age Limit qualifications ang other matters celating 1o the saig
o ) (s} » Y X & ,
NOSts shail be ;5 specified in enly (2} 10 (14) oF the aforesaid schedule. {
i
!
Disqu:zliﬁcnii\,r:- No persor:- '
I
(8)  Who ».g catered inte of (. acied a marriage with 3 person Laving g apouse o ‘
livin ., ; |
, i {
; - . o I
) Who Laving & Spouse living has cntered into or contracted rLriage with any oL
.‘ person siail b eligible for appointment to any of the said POSts provide that (he I ? ‘
' Centrai Governy nt vy, if satisfied that such marriage s perinissible under the |
! personal ' apolicable .0 such perron and the other party to the marriage and that |
there are uther grounds tor sg doing, CXempt any serson fiom the operation of this ‘ |
: rule. ' !
! t
; !
F‘- ‘
' ld +
: Attest .
!
.
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: er'to relax and in Consultatios with the Ynin Public Service Co:nmiz,,,lml\ i \6 '

A R,
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4 ' s i o . % ° !
e the Central Governinent is of the opmion that it 13 nccessary of expedicnt s 1™
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relaxation of age limit and other

thing in thesc rules shall affeet reservations, -
hcessions required o be provided for tha Scheduled Castes, the Scheduled Tribes and (A
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NOT
. PPLICABLE

PROIMOTION
FAILING
WHICH BY
= " DEPUTATION

f

-

TROMOTION

X in the scale of Rs. 4000-6000/- in the respeclive Regicnal office with 1
sralar service {n the grade.

ey

Cars

e

- w'h::r Zors who have completad their t_u..’:!’m*g cligibility service sre beri-g
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Office © “he Reglstrar Ceneral, Tndia and ex—0fZ £iclo Census g
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provided further that the persons 5o .transferred shall
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to the grade to which he is appointed on such transfers
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(a) who hus entered into, or contracted o marriage with
a person having & gpouse living, or.

»

" Antrn o ted o mE e i - ant e n Shall ba'.l
op contragted & MERLIES o b bl S8ha
provided that the Central Government may, if satisfied
that. cuch marriage 1s permissgible under. the personal law ,
applicable to such persons, and the other party to the marriage |
and trere are other grounds for- s0 doing, exempt any person
from the operation of ths rule, o co ‘

(b) who, having a spouse living, has entered into,

5a Power to rclax- Vhere the Central Government is of the C
opinion That 1t 1s necessary or expedient s0 to do, it may, S

by orcer, for reasons %o be recorded in writing, relax any of the ‘
provicions of these rules with respect to any clags or category ' s
of personsSs | S L , B

s shall effect reservations,

6a Saving:~=Nothing in these rule |
relaxation of &ape 1imit and other conoessicns“rQQuired to. be - .

provided for the condidates pelonging to the Scheduled Castes, -

the Scheduled Tribes, and other special categories of persons in
accordance with the orders issued by the Central Government Irom
time +o time in this regard. ' T SRR ]
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Shri R. K. ! Geswami
N. K. P. A. ’
Umsaw Umiam, Meghalaya,
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Sub,: Pre~revised and revised Pay Scale of
i Assistant,

This is to inferm that the pre-revised and
revised pay scale ef Assistant in the Cffice of the
Commissioner(Rerder) M.H.A. Guwahati was/is as fellewsse

Pre-~rev¥ised Revised
, R.1400 « 2600/, R, 5000 - 8000/

e ”// | e

Administrative off_g.‘cer.l
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Pl D'l O HOoMe AFeaIRS
wORTH b AXPer, COUNCIL SiCunTARIAT
ST LLONG .

NO.NEC/ADM/17/89 Deed, Shillong the 29th January %?99

VACALCY 711U LAR

The following }Pst in this Council Secretariat is likely
to be filled up by tranﬁger on deputat_.on wvasis. The Scale of pay

. - / N . N :1-
and the eliyibility conq&tions'ior‘the post is indicatea below.- -

Sl.Ho. Name of post witn o BEligibility Criteria
Scale of pay v

1. .
Assistant Ofricers under the Central Govt./
5000-150-8000/-) State Govt/U.T Govt holdiny

analoycas posts or with 5 years
service in post in the scale of
5. 4000~100-8000/~- or eqguivalent.
Central/State/ luion Teritory Govis/rublic Sector Under—
tzkinys Semi Government “rganisation/ Autonomous Bodies are re-
quested to forward name¢ of suitable candidates who can be spared
on deputation basis tmgyetniar with their Annual Confidential Report

for the last 3 years ana complete Bio-data iun the prescribed Form-

Annexure-A so as to read the undersigyned latest by 31lst mMarch 1999.

Selected candidates will be kept in the panel for vacancies during

1999-2000 and shall not e allowed to withcraw their names later on.

Tue period of depucaticn will e one year initially which may be
extenced upto 3 years.

While forwardimy tn. names of the candidates the foilowing

certificates are also requirnrsd to ve furnisned by the respected
Controlling Authority of the= candida“*vs concerned;-—

(a) The particulars af the candidates are correct as per
his/her service rucord.

{(b) The integrity of the candidate is neyond douvt and

there is no Vizulance/Diseiplinary case pending or

comtemplated agalinst the canuidate.

-5 t:: ’ ' .<?%§Yf
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R

Ty —— 2
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g Thc'pay and alliwance of the selected persons will be.
g' regulated in accordance with wie rules and uovt. of India's in-
| structions vide Ol No.2/29/91-Estt(ray-II) dated -.1.94 as amended
]
from time to time.
Attested
?/mq,-.‘-/ . L/L?/\W/L/"\D )
P.E Tiwaré . _(L' Chuaungo) L
Advcoare : Deputy Secretary '
S horth pastern Council Settt.,
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the North EBastern Council,
Aflairs) namely =

sthe Secretariat of
(Ministry of Home

and commwn;cnr.-——(l) Thewo ruley 013Y
North Eastern Council Secretarint (Group
Rules. 1995.

1. Short titla
to culled The
T posts of Assistants) Recruitment

from the duv: of publi-

od of recruitment,
sha

ae.—The meth !
said  posis

gng  oiher matters relating. to the |
4 peci i sy to (14) of the said Schedules ¥ Scheduled Castes, t
e a3 specificd in columns (3) 14 . Dy et jqpy of persons in accordance. with the orden issuzd ?
! g . Ceniral Governunent from time td time in this m}grd.-
A4 Disqualifications. —No  persons.— SRR R AR
L ¢ t
i ;h".u.m'.. STWIRIE A 1Y LU D AP
. : SREHIA LI L L
i S - . 'SCBEDUUZ' e emme i m e s -
i
| : .
— fant) ' -+ - Whether selection Age limit for
| assification | Scale of pay A ‘ Jor
Name of post Number of - Classihe ' or pon-sclection diroct recruits
post - post
- MM
__ﬂ_,,,__——-—-——*—-—n—-——-—--—*-"'-—-:r""“‘ e
e ORI
" — 15" : cm-:kacukml Rs. 14 0-1(399.&,; Ngnég\@uox};’.‘lﬁ% t_a;.vg_yq;z_\;h::f?
Assistar (Fifteen) T dervico G‘°“P"C~:23OOTEB‘60’2609""~', “Fep e whe e T R S
G995y~ Minisierial o Revised). g s minn Ceopen e neleg
(Nop-Gazetted) RS 425—800/- A SIS
*Subject to variation (Pre-rovised)
l‘ dependent on work-load ) e __/-—-—v___._,._..--—-—-""‘"‘g'-""‘_"
._‘--—-..-——'-""'—-—‘-""‘_'—‘——‘
Atsesced e me AL aee ot s o aeend aes
d
%JL'"’
’- K. Tiwari
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o . . o2l
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W . P! I po 14 00T Luludt noiapa®
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wgg " fasmiva srafa afufa - AE Rl "
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. New Delhi, the 21st June, 1995 - 1 (a) who has ontered icto, . or,.coutracied, 8- agriags,
’ with any person having 8 spouso livigs or 7 " U
G.S.R. 308.~In exercise of the powers conlerred by the - B R R RIERR
proviso 1o article 309 -of the Constitulion of India, the L e .
President hereby makes the followiag rules regulaticg e (b) who, Inving a Spouse living; hes- entered- into0f
wthod of  recruitment 10 Tio posts of  Acsistans in controcted & marriage with pny person shall b9
Shillong cligible for cppointment for guy of thc said posts @

i

0 v

it satisfied

Provided that the Central Government may,
personsl hw

that such marriage is periissiblo under the
applicable to such person and. to. other pariy 10 the mairiage |
and there are other grounds for so doing, exempt sny -

' person from the operation of this rule.. i i et

(1) They shall come into {orce

oy:man_ ©t5, Power o relax.—Where tho  Central: Gov:rg.lm::r in
et Yo of the opinion that ft i, "1 DeCessary.’) ofr  CAPE et W

v N classification and scale ¢f pay.—The nomber ¢ ) ‘ :
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¥ Central Civil Service “Teeeryits. diseet recpuits wilt T 0 T *promouon or by Jepu-
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e e © promotess. e e “""‘""“'pcrczculnge of = the *
. ' ; : ' = l-‘];h.VQCUDC‘CS io b(« ﬁ”Cd - .
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ot hrwy R RANE . .
1 i 8 Fg ‘:-l} i e 101‘]‘ ?F'T‘Y-z_th;Iiﬁ‘ ot TR
. No ) .. .Notgppticable.. .. Not applicable . .. Nol ‘ % by pronmuon - fails
: ey ) ; applicable .- ;_ing which by transfer
L e } . “1 ¢ ondeputation. 10%, by - |
'! ' ' transfer on deputotion.
- ‘ : :
\ s i-! ; o
Lo 1] = ' P A o —
1n pray Gf tegruitinent by ngmotluﬁ/gwpuuuiun ifo Dcpqg‘in.;c,;?l ‘}:r:)mofwu Commhlcq ‘C'“'cu.‘n,gtun“b in wiieh
N .:. }‘,-'v,u\ un; e 1 $U Unlon . Public Service
t'?m..':".‘ :'::.d;:w.'{’ z+-Commission is (o be -
o e ‘,,,,‘, i 0y consulted .in” makmg L
[ S drnoirecrultiment. cebast - o .
a2 S Bt 1 s Sl ST DS B et 1 RS MR - | Slareg a0l rea Y L e, vey
) i ) ' ') et ol cods |- ot L , - T T N
2. - o RIUIED r W 'l ' l o L ‘,1 e "'-1"""04"’ 14 s roe 0
vy 1o L | bE ELRRION SR 4! o H
. ! ‘Y AJ 'e\ ] ot ""'*"”',l" L Yo 4 ee -:"l
Promotion ! SO0 e i Oronp ‘C Dcpsm‘rcntal‘Pro‘:nolmn " Not applmobc.
) RISV T L ‘“;vv: ".4-“ P LY |
Li’ e I:nwnuh \/'u-u Nuﬂl .l ’\-dlﬁ lﬁ&uh\‘ . ’ 'COS‘..J)M:@. . I v .t = ‘;., ~ 'f" o LT Y
seevice in the grade readered after 3ppoin:- " w ot S ‘ . ' .
meat thereto on 3 cegulat basis., |, ‘:,.‘_ "L Deputy Sccrctary Drrcclor. North. ’1‘ “',:.'m"'“‘l"',_j"‘,."::‘
Teagsfer oa deputation ¢ wyno, wd b Lo L daster Couscil, Shillong—Chairmen it lm"iwg[‘a’.. I N TR
. . . ) . L . . T . -3
Ofticers woder the Central Governments/Stato -t . o Focted "
[ papafingge S Botod 8
. Governmeot/Union Territory holding analo- 2 , Lizector, . Schaduled Cas(cs/S"hc-.: e A
' gous er gquivalcat posts-ot Upper. Divisica + @uled Tribes, - Sbltlol‘g-chmbq{ “‘,’:’LE;“‘W"‘:‘ et el T
N l L ‘i
Clerks with 5 years service in the seaje "of 3. Assistont Postmester . - Geaeral ) 4 K
Rs. 12002040/ i {.;taf)—Member, Wmmexuj tn,u,».,- Newsiblene
e - - . . ’ { '
(Period of deputation shall ordinarily £t
eacced 3 years). ' . .
- T " *
¢ {F.'No.;5/5/94-N.E. lll .
gt R e weecees Smt.L-TOCHHONG Director, (NEC) © . -
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C e e e e o mmm e 2 B8 (238,21 9, 1985
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gafax fgf“-rxr e, TamY, S agres s (fall) WTET meT fpettd (mwm*x) WA, 199t
R, s aml & foam, afgww@" @ gy, fog Q@ ufeana & gy, frar war .oy fqt-r Tr AN fwwr Mar g '
qutaz g wies, ;[r(\(”'ﬁ % agas fidew (faf) L1xd zzamzr freers (swzrm') ni” tm T adl &Y vzl ‘-
. - 1
ar Frmamy o faq foefafad- fug oo g, eets - Rl I : R
! ﬂ:.:l“l!!.’:‘.‘"n?- }“:'_',i_r[:;{:" 1
e e e e e z,f‘-:fxw.' a0 tnsbneoh
: itgy sXWYIER P
i S
LA
i%,a
l .
..' ‘
]
—- . { Vi
R L. . i
4 [ ! b
oo o&e,. . ' e "
, . W.‘ B el :-—--1{« ‘ ’



~Sh” ANNEXURE- A/ IR

-7 P
4 \‘..r‘ ‘ ‘0
No. 13011/1872001-Finance-11
Government of India/Bharat Sarkar
Ministry of Home Affairs/Cirih Mantralaya
AR X ]
 New Delhi, the. | 12| 2021
ENDORSEMENT
' A copy of the under mentioned paper(s) is forwarded herewith for information/
necessary action to the following:-
(1) All attached/Subordinate offices of MHA/DOL/DOJ/DOJ/DOI&KA (5 copies
each and 20 spare copies to Pr. A.O. MHA.
(2)  All Statutory Organisations/Commissions/C ommittees/Panels etc. under MHA/
DOL/DOJ/DOJ&KA (5 copies each).
(3)  AllUT Administrations (Finance Secretaries).
(4)  Ministry of Home Affaris-All Officers/Sections.
(5)  Department of Official Languages-All Officers/Sections.
(6) © Department of Justice-All Officers/Sections.
(7)  Department of Jammu & Kashmir-Affairs-All Officers/Sections.
(8)  All Zonal Councils. -
(9) 20 spare copies for Finance-1I Section.
(10) DOP&T,DOP&PW,DOAR&PG- All attached/Subordinate offices.
(Harish Chander)
AFA(Fin-11)
List of Papres forwarded:-
SLNo. Name of the Ministry No.and Date Subject
1. Government of India No.3/46/2000- Setting up of Ad-hoc Departmental
Ministry of Personnel, JCA, dated Anomaly Committees to settle the
Public Grievances & 9.7.2001 anomalies arising out of the implem-
Pension. , entation of the 5 Pay €ommission's
‘ Deptt. of Personnel & recommendations.,
3 b Training.
PR -
Atgested e
e
) 3 & Tiwer
Advcosit
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FAX:011-301243; - 2
N ——— — ' 011‘3}13142 \-
Minie, o2 Haiig o 0114624821 (L 3)
et Hema agare 0116107962 (Trg. Div.)
T Mey ry 011-4361230 (PE.S.B.)
T VT BT
. GOVERNMENT OF INDIA
AR Fff®, o e =t asen
Fyp L F . MINISTAY PF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
: Tl wifte v yfrgen favm
DEPARTMENT OF PERSONNEL & TRAINING
\ w fewef
R-qa/ /(\1027 NEW DELHI
r K7 No.3/46/2000-JCA New Delhi the 8™ July.2001.
o FFICE MEM M

Subject: Setting up of Ad-hoc Departmental Anomaly Committees
to settle the anomalies arising out of the implementation
of the 5" Pay Commission’s recommendations.

The undersigned is directed to refer the instructions
issued by this Department vide their OM No.19/1/97-JCA dated
5.11.1998 wherein it was inter-alia provided that the Departmental

. Anomalies Committees may be constituted by nominating staff side
representatives on such Committees by the Secretary, Staff Side of
the respective councils from amongst the members of the
Departmental Council only as it existed as on 4.5.1995. In terms of
Rule 4 of the CCS (RSA) Rules. 1993, Service Associations or
Federations which were recognised before commencement of these
rules were allowed to continue to be so recognised for a period of one
year, later extended by six months upto 4.5.1995 to enable them to
seek recognition afresh under the said rules. Pending the said
process to be completed, the Departmental Councils were allowed to

[\’j}_. function on the basis of nominations as on 4.5.1995.

2. It has come to notice that Departmental Councils in certain
Departments where not functioning as on 4.5.95 for various reasons
and hence the Departmental Anomaly Committees could not be
constituted.  In such cases it has teen decided as per decision in the
meeting of the Standing Committee of the National Council (JCM) held
on 6.2.2001 that ad-hoc Departmental Anomaly Committees may be
set up to look into the pay related anomalies in terms of this
Departments OM No.19/1/97-JCA dated 6.2.1998 by co-opting
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Financial Advisor, representatives of Ministry of Finance and
Department of Personnel & Training and six Staff Side members to ba
nominated by Secretary, Staff Side, National Council (JCM), Shr
U.M.Purohit. 13-C, Ferozeshah Road, New Delhi, from amongst
members of the National Council (JCM). ‘

3. Ministries/Departments may take action accordingly.
. L
Yol ~E ¢
( MRS.PRATIBHA MOHAN )
Director (JCA)
To

-

All Ministries/Departments of Govt.of India.

2. All Staff Side members of the National Council (JCM) (As per
list attached).

3. All Staff Side members of the Departmental Council of _

Department of Personnel & Training. : -
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To ' | Date : g"/ 9/2,:,?»7

The Director
N E Police Academy
Umsaw

Sub . Setting up of Anomaly Committees o settle the anemalies arising out
of the implementation of the Fifth Pay Commission’s recommendations.

Ref MHA Endorsement No. 13011:18 2001-Finance-11 Dt 17 8 2001.
Sir,

The Govt has been time and again insisting for sctting up of Anomaly
Committees to seftle the anomalics arising out of the implementation of the Fifth Pay
Commussion's recommendations.  The Academy has so far not set up a Departmental
Anomaly Committee in this regard.

It is requested that a Departmental Anomaly Commitice may please be set
up in the Academy comprising oflicials trom oflice side and statf side to examine the
anomalics arising out of the implementation of the Fifth Pay Commission's
recommendations and to make suitable recommendations with regard to the status and
pay scale of Assistant of NEPA. et at the carliest.

Yours faithtully,

Attested
ﬂ@fb ” _ Sd//‘
P K. Tiveri J (R K Goswami)
Ao ot : Assistant. NEPA
4
’y 0 v e j)ﬂ\‘(’ Zz.C '/\0"’ A
Yoy L NEFA
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U-4.H0. 472 OF 2001,

Shri R.K.Gosweni & Ors%?
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Union of India & Ors.

- 4D~ -

IN THE MATIER OF 32

Written statements subnitted

- by the respondents.

The Respondentg beg to submltted written
statement as foliowys :=

1o That with regard to para = Be1 y 4o2 & Lo 3 of

O.A., the’ resqudents beg to offer no nomments.

2e That with regard to bara L.4. of O.A.,)thc
Tespondents beg to state that NEPA hag the following
sanctioned posts so far as the Office Establishment.
i) Admn.Officer - 1 poSt in the scale of pgy of

Rse 8000~275-13,500/- P.M. post deemed to have been zkekizk

abollshed We€efs 447.96 but there iig 2 reo&mmendatiog for

- Tevival of post by Internel Works Study Unit.

81) Supdt - 1 post in the scale of pay of k. 5500-175-3000%
Delle

iii) Accountant - 1 post g in the scale of pay of
Bse 5500-175'9000/‘ p Ile

iv) Assistant - 3 posts in the scale of pay of

“He #500"125‘ 7000/"‘ omo

v) UDC - 4 posts in the scale of pay Of Bs«4000~100-
°000/= p.m. Contde..B/2
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vi) LDC - L posts in the scale of pay Is.3050~75-
3950-80-14590/- p.m. ‘

vii) Steno Grd.1 - 1 post in the scale of pay of
P.S 550021 75"9000/" ollle

viii) Steno Grd -II - 1 pOst in the gcale of pay of
.5000~150-8000/~ pem.

ix) Steno Gra-III - 3 posts in the secals of pay of

fse 4000=100-6000/- pem. Out oﬁ§1 post Beemed to have

been abolished.

X) Bhltlgreph Operator - 1 post in the scale of pay of
B« 3050~75-3950=80~4590/~ per. |

xi) Dafty - 1 post in the scele of pay of fs. 2610 =
60-2910—65~33oo-70—uoogﬂp.m;

xii) Ferash - 1 posg inthe scale of pay of k. 2550 -
55-2660=60~3200/~ R28Y% Deme

A amn.Officer is the over all incharge of the Offi

Establishment assisted by Supdt. & by Accountaht.

Under Accountant there are 2 Assistants,one 2llots with

the duty of preparing the monthly selery of the staff and

another is functionkng as cashier. In addltion 2 UDCs

are under supervmsion ‘of Accountant.

One Asstt. is ldokong after the job of Provisioning/

Engineering section ,being supervised by Supdt.and the

=2
Sapdt.zm& thke Supervises aki—the—breweches all the

branches of Office eStablishaent}

Contdo . P/ 3“Q
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As per the above heirchay of the staff and allot
ment of duties show that oniy supdt.and accountant are
the supervisory posts. Since RO one has been kept under
the Assistant either in Accounts uranch or in Estt.

Branch the post of Assistant can not be a supervisory post

3e The.t with regard to para - 4.5 of 0.A. the
respondents beg to state that the information given by
applicant No- {1 is wrong. Records available speaks ghat
shri R.X.Goswani joined Arunachel Pradesh on 3Q6/70 as 1y
typist and came on deputation to NEPA on 15/11/80 as

UDC promoted to the post orf Assistant oM 14.10.84% and
ebsorbed bn the seme dey regarding applicents No-2 & 3

no cormentse.

Lo That with regard to para - 4.6 to 4.9 of O.4.,the

respondents beg to mkzkz offer no comments.

De That with regard to pare - 4.10 of 0.A., the
respondents beg to state that designation are not the sole
deterninant of pay sceles & there are many other faétors
viz eligibility,minirun educational qualifieationyneature
of duties and respondbhilities, work load,professional
skill and proficiency and method of recruitment. Their
recruitment is not through open completion exanmingtion
which ere considered while deeiding the pay scale Eppen

appropriate to the post.

6o That with regard to pera =4.1% of 0.4., the
respondents beg to offer no corments.

7e That with zega:d to para - L.12 of C.h., the
respondents beg to state that since the O.M. dtd.2/7/92
is related to revisioh of pay of Assistant/ Stenographer
in Indien Council of Mdical Research no action was felt

necegsary. Contd....B/4
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8 That with regard to pare = Le13yke1byL4.15 to
418 Of O.A., the respondents beg to offer no cqmments
9.  Thet with regard to pere~ L4.19 of O.A., the
respbndents Beg to state that it is a fact that clari-
fication was sought for vide this offife letter Ho-i
14016/1/94-Estt/5685 dtd. 25/1/97 ( copy enflosed as.
Annexure 141) & in turn,répl& was given by'the MHA-.
‘stating that the Assistants of WEPA may be given in
normel replacement scale w.e.f. 1/1/96.4s regards the .
higher scele of pay, it involves upgredation which

wés not taken up as the duties and responsibilited zkx

. attached to the post of Assistent do not warrant

upgradaetion.

9. Thet with regard to perea - 4.20,0.4., the

respondents beg to offer no corments.

’ 10. That with regard to para - L4.21 of O.4., the

v - Jo : .
respondents biaAstate that the sare was stated zke in
pal‘a - 1}0190 ‘ . ‘ . ’

11 Thet with regard to pare = 4.22 Of O.hs, the
respondents begho state the.t. reply to this office
letter dtd 25/1/97 giwen by Govt.of Indie, Mnistry of
Home Affirs,Clearly state that the case was taken

up with the Integrated Finance Division who are of tle
vew thaet the order dtd 31/7/90 of Govt. of India, Mn.
of Personmel,Public Grievances & Pension, Deptt.Of |
personnel and Iraining are not applicable in respect
Of Assistants of NEPA. Therefore the claim of the
applicanfe-that no eppropriate condidetation was given

is baseless and anfounded.

Contdd...F/5
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12+ That with regard to para = 4.23 & L2 Of O.ha
the respondents beg to offér no corments.

13 That with regard to para- L4.25 Of O.h.,the
respondents beg to state that it is wrongly stated

thet the 5th CPC ignored the pay scale of Assistants

of NEPA. As a matter of fact the recormendation of 5th
CPC given under ception'our recormen@ation® pare -70.117
Vol-II,%/1168) clearly states that the replacement scale
for analogous post will be giben to organisations like -
NCRB, SVP, NP4, NEPA, BPR&D &CFSL{P-1168, Vol-1I)(copy

nclosed as Amnexure - B).

e That with regard to para - L.26 Oof O.h., the
respondents beg to state thet sinee the Assistents

of NEPA did not enjoy the pay scale Of Rss1640-2900/~pR

but k. 1400-2300/- p.m. normal replacement scale i.e.
. 4500-7000/~ p.m. allowed to them is very much in

orcer.

15. That with regerd to para - 4.27 of 0O.A., the

respondents beg to offer no comments.

16 . | That with regard to para - L4.2g Of O.A.; the
respondents beg to sf&te that since replacement scale
given to thém is in order no enomely committee

was set up.

17 That with regard to para - 4.29 of O.A., the
respondents beg to state that action on the 0.l dtd
9.8.2000 2nd 21.8.2000 was teken vide this office ¥miked
letter No. A.1q016/1/§4~Estt/VOl-I/383O dtd.6/9/2000

(Copy enclosed as Annexure - C).

. | Contde...B/6
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18- Thet with regerd to para - 4.30 of O.A., the

reSpondents beg to state that Assistents of NEPA arexp
Placed in normel replacemer t sccle as per recormendation
Rangt iz axdex Oof S5th CPC vide para - 70=116 under caption
"our recormendation" and is in order. Therefore, there

was no nefessary in heving departmental anomaly
cormittee.

19. That with fegard to para 4.31 to 4.33 of 0.4.,

the respondents beg to offer no corments.

20, That with regard to para - 434 of 0.A., the

respondents beg to state thet it appears from the para .
that the Assistants in NEC, shillong were. enjoying the
scele of pay Is. 1400-2600/- p.m.prior to 1.1.96 and
therefore, it is obvious that they would n5w enjoy
the pay scale of f. 5000-8000/~ p.ri. being the replare

ment s€ale (S.9). B0 far duties and responsibilities

attached to the Assistents of NEC is concerned the

fact is better known to the concernedfﬂ§%é set up of

NED ks entirely different from this institution.

That with regard to para - .35 of Q.A.,‘the

respondents beg to state that it will be wrong thet

the Assistants of NEPA are getting the revised pay

scale of k. L5000/= - 7000/~ p.m. As per as we know the
Assistents of DG,Aésam Rifles are also in the above
mentioned scale. As per the recormentation of the

5th CPC para - 10.11% under camfion " our recommendatbon®
(P-1168, Vol-II) the pay scale of undérlmentioned

department s ere also nofmal replacement scale (1) NCRB
(2) SVP,BPA(3)BPR & D (4) CFSL and (§) NEPA.

Y

Contd...F/7
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22 That with regard to pare - 4.36 & 4«37 of O.A.

the respidndents beg to offer no cormentse.

23 That with regard to para - L.38 of O.A., the
Respondetns beg to state that the Assistants of NEPA
aré pez placed in normal replacerent scale af per the
recormendation of the 5th CPC and acceptance of the
Govt. and therefore, there was no anomaly as such. Simce
there was no anomalyssetting up of deparsmental anomaly
cormittee was not felt necessary. lowever, aX letter

was sent to NEC to 100k in this matter.

24 Thet with regard to para - 4.39 of O.A., the
respodi ents beg to state that the matter has already
stated in para - L.38 above.

25 at with regard to para - L.40 of O.4., the

respondentd beg to state that the duties and responsi
bilities attached to the posts of Assistants in
different orginations, the metho@Zﬁecruiteent mey differ
according to the orgenigsational set up. This being the
reason all the Assistants are not recormended identical
pay scale by the 5th CPC which will be evident from the
fact thet there are still Central Govt.Organisations

where the Assistents are plafed i normal replacement

scale. Therefore, it will be wrong to state that Assistants

of all the Central Govt. Orgenisations perform the work

exactly similar to each other.

26, Thet with regard to para - L.y1 of 0.4, the
respondents beg to state that it is inadvergently
mentdoned 4th Poy Cormission but was 5th CPC,likewise
tle pay scale is also wrodgly shown as %.QOOO-7OQO/. R.I
which in fact was Bs. 4500-7000/- p.m.However, the initially

Contde. .8
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- given scale of k.5000-8000/~ p.me to Assistants

of NEPA was brought down to the correct pay
scale and exfess amount paid for weas recovered. 4
It is & well esteblished fact that it is open to the .

department to rectify the mistekes.

27 Thet with regard to para- L.§2 of O.A. ,the

respondents beg to offer no corments.

VERIFICATIORN,

I, shri dw@&aﬂz S‘LV\SL\@)D/@EPA

being authorised do hereby verify and declare
that the statements mage in the written statements
are true to ny knowledge, information and I have not

suprressed any material fact.

ang I 8ign this verification of this - th
day of ' 12002.

Declarant.

oy r———————




Govt of India R O\ '
Ministry of Home Affairs
North Eastern Police Academy
Umsaw 793 123 : Umiam : Meghalava

No. A 14016/1/94-Estt) S & & "\ Date ;48'7’/ /o)
To | '

The Director (NEC)

N E Il Division

Govt of India

Ministry of Home Affairs S
North Block, New Dejhi 110 001

.Sub : - Extension of revised pay scale of Rs. 1640-2900/- (Pre-revised) -
: to Assistants in NEPA - clarification regarding

. s'ir, | -

. The Assistants workirig in NEPA have represented that their existing pay
. scales of Rs 1400-2300/- ‘may be revised to Rs 1640-2000/- basine on the
j-:;'x'ecommendation of the 4th Central Pay Commission In this copneclion, it may he
" mentioned here that NEPA, which was established in 1978 ac a project of NEC, is a
Subordinate Office of Ministry of Home Affairs. The post of Assistant of this department
is in the pay scale of Rs. 1400-2300/- (Pre-revised) and is lilled up bv promotion from the

post of UDC in the pay scale of Rs. 1200-2040/-  Presenilv there are three Assistants in
the Academy. :

The 4th Central Pav Commission. vide Para |1 33 recommended that
“there is a need for bringing some nniormity in the scales of payv holow the level of Ry
630-1200%- and also in the designations of supervisory level posis i offices ontside the
central secretariat.  Gove may review the position keepie i view the presemt lovels,
duties and responsibilities of the posts in supervisory Ievel amd other refevan factors.
Three standard levels of SUPErVISOrY posts may be in scales of Ry 1400-2300 - Rs. 1640)-
29007- and Rs. 2000-3200/- with suitable designations ™ :

Contd 2




LY i

B

494%490“% A
N

N

unc;ev the provisions ot the O.M. No. 2 /¢ /30 CS. 4 DE31/7/90 (¢ opy
Bncfoued) of Gowvt of India, Ministry of Yersonnel, Pubhic Grievances & Pensions,
_mDeytt of Personnel & Training, New Delhi, the pay scale of Assistants working in
'i' ,i_omeofthe attached offices of certain Ministries like BPR&D. CAT. BSF, CBI, SIB, etc
i‘; has been revised to Rs. 1640-2900/-. The sald O.M Dt 31/7/1990 is not specific if the
* enhanced scale can also be extended to Assistants in NEPA_ whose pav scale ic Re 1400.
2300/- (Pre-revised). Suitable clarification in this regard mayv please be communicated at

“"the earlicst.
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Part 1V : Civilian Emplove :}{ome Affairs ) ‘ -

1166

Distribution of posts

i ersonnel, most of whom
70.104 Secretariat Security Force (SSF) irectorate consists of about 1290 p

. . irector .
D d professional qualifications. It is headed by a Direc

: ation) & .
Ehpico an ! General (Communication)™
< _ K harge of Inspector : ;
- et (Rs) W L n[lyFl;?lgs TC‘he ghierarchy of group A officers manning th?
faj i : RXirit : L
SubedarMajor (1) v Rs. 14002600 ) . a)s' under: °
Inspector (7) Rs. 1320-204¢ Scale (Rs.)
Sub-Inspector (28) Rs. 1150-1500 > 2
Havaldar (90) : Rs. 825.1200 5900-6700
Sepoyr(lzoO) Rs. 775-1150 E90.1ccommunication) (1) ﬁocxsooo
Central Reception Organisation . Brccror (1) 3000-4500
R ircctor (7) 2200-4000
Post Scale (Rs.) it Director (19) 2000-3500
- - : Assistant Director (28) — - hy wing
et Superisor (1 g: l165‘:;72900 L) 7 re are supporting staff in the wirelesls) wll "fgf' (ffYPtograp y ,
: mirlnisterial)p.m. P Be -". wing, ministerial cadre and group D staff.
Supervisor (9) Rs. 1640-2900 (Gp g .
ministerial) j es ) . are : (i) grant of group A status
Senior Reception Officer (29) Rs. 1400-2300 ¢ main issues concerning DCS\:{ Bﬂiecfo)i (Rs. 2000-3500) whosc
Junior Reception Officer (58) " Rs. 1200-2040 200-4000 scale to Extra Assista

i ) i f the rank of

A i ion i E (Electronics), (i1) L!pgradauon 0 . f

% '"l quz;lég(cfg_?go;stg th(e level of Addl Director General (lPZ ll: :RZ
i gs.7300-'7600 and (iii) creation of a post of Add! Directo

E R, 4500-5700

.
¥

Main Issues

. 70.105 The main issues in respect of SSO relate 1o upgradatiw
ranging from Chijef Security Officer to Sepoy in SSF so as to bring

par with corresponding posts in CP()s and, upgradation of different
- the Reception Wing of SSO. ’

£

(o men fations i i not recruited: through the
0 As the Extra Assistant Directors are

i ma

lihed Engineering Services exainination, we resoglm;r;ghthizt tt:::yscalz

e in their- existing scale of Rs. 2000-350 wh ch is the scale
gmended for other directly recruited graduate engwn‘t)e TS who Qo ro
ftirough the Combind Engineering Services exam. ¢ also find that
Bmber of group A officers in the Directorate is small a Al

fof the Director is appropriate. However, to provide z;‘ pjg?nt pDirector
Bire, we recommend upgradation of the post o

Our recommendation

70.106 Since the duties of guarding various buildings by SSF wing »
arc more or less similar to those ¢f the Central Industrial Security, Ry

levels Similarly, since the Reception Wing is being mostly ‘manns

il . H : le Of a
deputationists from the Central Secretariat, the posts in this i 00-5000) and its redesignation as Addl D.lrecttoril: :'111: 2§:le of ‘;1 sy
be encadred with the Central Secretariat Service (CSS). Accordi g -4500-5700. Further two .posts Deputy D‘Ir:cD?::ector i the scale of
pay scales of different Posts in the Reception Wing will be at par -l £4500 may be upgraded to the rank of Join
scales prevailing in Central Secretariat and will thus stand revised asu gy £3700-5000. ' &
- . Soale (®s) ' oozl Crime Records Bureau (NCRB) NCRB) was constituted in the
Chicf Supervisor (1) 2500-4000 without spl pay 11 The National Crime Rccorf.ls Bureau " taining computerised Crime
Supervisor (9) 2000-3500 986 and is mainly responsible for r-mm‘n the%ay scale of Rs. 5900-
Senior Reception Officer (29) 1640-2900 ation System. It is headed by a D're%or \ln Directors, Asstt Directors,
Junior Reception Officer (58) . - 12002040 ho is from the IPS and is assisted by Deputy i

! S ; staff is

Directorate of Coura: tion (Polive Wieal ) (DCPW) R l Asstt. Directors and other subordinate staff. The majority of the sta

Irectorate of Coordination (Po Ice Wireless) | ole I rained.
70.107 The Directorate of Coordina-ion (police-Wireless) (DCPW) se_ll?'.j kX
the year 1946 is an apex body entrust:d with the responsibility of establi ele--
developing, upgrading and modernising the country's vast police ¥
communication systems/network. It has a network of 27 inter-state e
wireless stations located at state capitals. It also Imparts training to the et

police telecommunication pcrsonnel in the country.

-~

Bar Vallabh Bhai Patel National Police Academy (SVPNPA) | ndia
5.2 The SVPNPA is the Premier Police Training I]nb:l IS0 conducts _
BRrting training to IPS officers of all ranks. The Academy : ﬁ
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Part IV : Civilian Employees : Pay Scaley

T AS officers and senior officers of other C?ntral Serviceg
?h%rtsxj)grr_\?;;fg ;eaded by a Director w}lh a fixed paquf Rs. 76007 P
The l assisted by Joint Director, Dy Dlyeclors, Asslt 1regl9rs and mhg.--
sdppe;ging staff besides the non-gazetted uniformed staff coml?nsmg constablg
to Inspector. =
olice Academy (NEPA) L
?(;“itll; I?I:’ilf;eg‘ogh Eastern Police Acg@emy (NEPA) tyalmn% is ta Po
Training Institute under the Ministry of Home Affairs 2|r2n1;2r miwo police.
personnel of the 7 North-Eastern States. It is situated : ms 1ay ;‘mm
Shillong in Meghalaya. It is headed by a Director in n‘e pal){ s;a]; Rs.
5100-6150 who is assisted by a Joint Director, a Dy Director, s§ ire
and. other staff. The total staff strength is 237

i BPR&D)

f Police Research and Devglopment ( g

l73(l)l ‘i‘;z:‘u ?rhe BPR&D was established in the year 1970 as an attached off
un;ier' the MHA with a view to promoting a speqdy and systematic slt}x

olice problems in a changing society and. bringing about rapid alppx ‘

gf science and technology to the methods and tecl};rgqufc? gf titr:elgg ;’c;
. It is headed by a Director General, an officer ' %
g(f)l;{ls[r):lBI()Ol-S"IGOO who ?s assisted by three Dlrecloi);r:gcélDolhler ;;]olslc; l(:)ff

: ientifi 1 in di anks. B also ha 0

ts and scientific officers in dlfferenl ran -

g::?::::e‘;aboralories, Central Detective Training Schools and Govt. Exany

of Questioned documents under it.

&N

|
i i SFL) 1

tral Forensic Science Laboratory (C . . ‘ 3
g:()erlllrs‘] The CFSL was established in l96£(§j andpls locg(egczzn?:taD
is 1 - ive and modern Forensic , borH

is the largest, most comprehensive and n _ D

i bits using the most advan

in the country. It analyses the crime exhi : AN el
S rt reports for critical eval

technology and prepares co_mprchgnswe expe D o v the pay
: ime investigation. It is headed by a Direc -
Efslf;ik(])(;%ggg‘who is a%sisted by a Prinicipal Sc1»ent_|f.‘1c Ofﬁ;:lc?r ml
of 'Rs 3700-5000 and other staff of different categories totailing 264

ir.recommendations . o ¥
700u{ 16 The replacement scales for an:-alogous osts rec(t)mril;er:h .
in the relevant chapters will be given to the posts :

14
DEPARTMENT OF OFFICIAL LANGUAGES 1@

nctions ‘ ] . 1978
5(‘)1.117 The Department of Oftficial L.anguage was selfupo:; gtuu':ion.
the Ministry of Home Affairs for implementation of ¢ o et 198
concerning Official Language and Official Lz.mgulz]ig o of hing
Departmenbt is responsible for all matters concerning ? use indi T
Official language of the Union, including monnormﬁlgmon e
Scheme for Central Government emiployees and pOuff'lcial 0 o
and periodicals, organisation of Central Secretariat i

B offices (73 posts)

inistry of HQme Affairs 1169
. =

pd their cadre management matters concer

o Central Translation Bureau.

ning Central Hindi Committee

Organisation .

%.118 The Department of Official Language headed by a Secretary has a
pial strength of 85 and has under it three subordinate offices, viz (i) Central
fgindi Training Institute including Hindi Teaching Scheme (575 posts) (i1)
Central Translation Bureau (275 posts) and (iii) Regional Implementation

Central Sectt. Official Language Service (CSOLS)
119 CSOLS awas up in 1981 to bring about uniformity in scales of pay,
govide promotion avenues and improve service conditions of the Hindi Staff.

"Phe details of posts in CSOLS are as under:

«+--SL No.  Designation s No. of posts Pay Scale
‘ - (Rs.) -

TL Director 14 3700-5000

-2 Dy. Director 46 3000-4500

K} Asstt. Director 145 2000-3500

4. Sr. Translator 192 1640-2900

s. Jr. Translator 410 1400-2600

ity ]
Main Demands

120 Two main demands pertainin
JTanslators and Senior Translators
40-2900 and Rs. 2000-3500 resp

& to SSOLS are that (i) posts of Junior
be upgraded and given the scale of Rs.

900 and Rs. ectively and their posts redesignated as
lator and Translation officer respectively. Similarly, the pay scales of

Director, Deputy Director and Director are also sought to be revised
'ds to Rs. 3000-4500, Rs. 3700-5000 and Rs. 4500-5700 respectively,
(ii) Direct recruitment at the level of Asstt. Director which is at present

hould be stopped and 100% vacancies be filled up by promotion from
st the Sr. Translators to remove the prevalent stagnation. -

recommendations
2¥¢ recommend the following scales for CSOLS

'No. of Posts Pay scale

Remarks
(14 posts) (Rs. 4500-5700) Upgraded, due to upgradation
of feeder posts.
(20 posts) (Rs. 3700-5000)* *by
: re-distribution
(26 posts) (Rs. 3000-4500)* of the existing
- 46 post of Deputy
Director)
(65 posts) (Rs. 2500-4000)** ** (by
re-distribution
(80 posts) of the existing

(Rs. 2000-3500)**

145 posts of Assistant
Director) (Mode of Rectt. 509,
Direct and 50% by promotion}
No Change .
Rationalisation

Anslator (192 posts)

. (Rs. 1640-2900)
. 5-3l0r (410 posts)

(Rs. 1600-2660)
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Q‘;« Government of Indic o
S ¥inistry of Home 4ffairs : )
North Bastern Police dcademy , .
Umsaw, 793 123, UmiaR, Neghalayo E '
Ilo.1-14016/1/94-.5'3tt/Vol-I/B 83@ Dtd. Umsaw, .ﬁhc ,é Sept, 200
To, é
b The Section Officer (WE.IT) SRR
Government of India, :
Kinistry of Home Affairs
Narth Block,
New Delhi- 110 007, A
- Sub :=~ Setting up'éf jnanoly Gommtttcés to settle the anamolies
ariging out of the 5th Pay Commission's reoounendatﬁ;?s.
_ AV
Sir,

Information as asked for vide your lcttcfiﬂo.i/lisc/2006

NE.JI dtd. 21/08/2000 & Govt. of Indta, Deptt. of Personnel & T'raining
letter No.fQ/f/%ZyJUd dtd. 6/2/lg%gd£a as under -

(a)

(b)

(e¢)

(¢)

Vﬁcrc the 0fficial side and stafr aidc -~ No such case

are of the opinion that the vertieal . hag come to

horizontal relativities have been dis- notioe.
turbed as a result of the Fifth Central -

Pay Commission Report in a manner _ ‘
leading to grave dissatisfaction and ; )
adverse impact on,efficiency ; :

Ehere the 0fficlal Side and, the staf/ = as above .
side are of the opinton that any re-

commendatton i8 in gontravention of

the principle or the policy enunciat-

ed by the Fifth Central Pay Comniss-

ion itselsf without the Commissian

assigning any reason ; ard .

Fhere the mazimum of the revised - None has exc
scale 18 less than the amount at - ~ ded the maxt
which one is entitled to be Jixed num the revi
ercept in those cases vhere the " pay scale.

same ia as a result of modt/ied
Jixation formrula adopted by the
Government ; and

Fhere the amount of revised all- « The present

owance 18 less thah the existing - rate of revi

rate., : "« allowance 1i:
mnore than ti
existing.

Yours fatthfully,

( VA ol
Dy. Director(4)
N

-
-—ea



